
3)
 

Th
at 

aft
er 

co
ns

id
er

at
io

n of
 

the cas
e and 

in
 

vie
w of

 
the 

av
er

m
en

ts 

ma
de 

in
 

the 

2)
 

Ho
n'b

le 
Tr

ibu
na

l. 
co

m
pli

an
ce

, the 

Joi
nt 

Co
mm

itte
e has file
d 

rep
ort

 

dat
ed 

10
.01

.20
25

 

bef
ore

 this
 

cO
or

di
na

tio
n and 

co
m

pli
an

ce
 of

 

the said
 

ord
er 

dat
ed 

08
.1

1.
20

24
. In

 

Bo
ard

. 

Ce
ntr

al 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 was 

de
sig

na
ted

 

No
dal

 

Au
tho

rit
y for 

the
reb

y 

co
ns

titu
tin

g 

a 
join

t 

co
mm

itte
e 

co
mp

ris
ing

 of
 

Dis
tric

t 

M
ag

istr
ate

, 

Mo
hal

i; 

Pu
nja

b 

Sta
te 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

; and 

Ce
ntr

al 

Po
llu

tio
n 

Co
ntr

ol 

Tha
t the 

Ho
n'b

le 

Tr
ibu

na
l was 

ple
as

ed
 to

 
pa

sse
d an

 
ord

er 

dat
ed 

08
.1

1.
20

24
 

1)
 

he
alt

h 

ha
za

rds
 to

 
loc

al 

pe
op

le.
 

wh
ere

of 

wa
ter

 and air 

po
llu

tio
n is

 
ca

us
ing

 

da
ma

ge
 to

 
en

vi
ro

nm
en

t and also
 pro

jec
t 

wh
ich

 is
 

co
lle

cte
d 

the
re and has 

cre
ate

d 

a 
larg

e 

dirt
y 

pon
d as

 a 
res

ult
 

sew
era

ge
 

from
 

nea
rby

 

un
au

tho
riz

ed
 

col
ony

 is
 

bei
ng 

div
ert

ed
 

tow
ard

s the said
 sew

ag
e 

from
 the said
 

pro
jec

t and no
 

STP has bee
n 

co
ns

tru
cte

d.
 The Mo

hal
i, 

Se
cto

r 118 has not 

pro
vid

ed
 

req
uis

ite
 

in
fra

str
uc

tu
re

 

with
 

reg
ard

 to
 TDI Cit

y, 

Se
cto

r 

11
8,M

oh
ali

, 

wh
ere

in 

it 
was 

ale
ge

d tha
t 

De
ve

lop
er 

of
 

TDI City
 

file
d by

 
the 

ap
pli

ca
nt Sh. 

Vija
y 

Ku
ma

r 

Pa
tha

nia
 

res
ide

nt of
 

res
ide

nt of
 

G
L

 
200

, 

Tha
t the 

ab
ov

e-
m

en
tio

ne
d cas

e 

rel
ate

d to
 

the 

let
ter

 

pe
titi

on
 

dat
ed 

11
.0

1.
20

24
 

Re
sp

ec
tfu

lly
 

sh
ow

eth
 

un
de

r: 

I,
 

the 

ab
ov

e-
na

m
ed

 

de
po

ne
nt,

 do
 

he
reb

y 

so
lem

nly
 

aff
irm

 and sta
te as

 

Co
mp

lia
nc

e of
 

ord
er 

dat
ed 

18
.02

.20
25

. 

En
gin

eer
, 

Pu
nja

b 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

, 

Re
gio

nal
 

Of
fic

e, SAS 

Nag
ar 

(M
oh

ali
) in

 

Rep
ly by

 

way of
 

aff
ida

vit
 of

 
Er. 

Ra
nte

j 

Sh
arm

a, 

Re
sp

on
de

nts
 

Sta
te of

 
Pu

nja
b 

&O
rs. 

Ve
rsu

s Ap
plic

ant
 

Vij
ay 

Ku
ma

r 
Pa

tha
nia

 

Or
igin

al 

Ap
pli

cat
ion

 No. 

10
84

/20
24

 

BE
FO

RE
 

THE
 

HO
N'

BL
E 

NA
TI

ON
AL

 

GR
EE

N 

TR
IB

UN
AL

, 

NEW
 

DE
LH

I 
En

vir
on

me
nta

l 

84



6)
 

for 
exp

ans
ion

 of
 

Meg
a 

Re
sid

ent
ial

 

Pro
jec

t 

nam
ely

 TDI 
To

wn
shi

p" 

loc
ate

d at
 

gra
nte

d 

term
s of

 
ref

ere
nc

e 

(TO
RS

) 

dat
ed 

08
/01

/20
24

 

Un
de

rV
iol

ati
on

Ca
teg

or
y 

M
em

ora
nd

um
 

F.
N

o.
/2

2-
21

/2
02

0-
IA

.II
I 

dat
ed 7th Jul
y, 202
1 The 

SEI
AA

 has 

En
vi

ro
nm

en
tal

 

Cl
ea

ra
nc

e as
 

per SOP 

of
 

Mo
EF

&C
C 

iss
ue

d vid
e 

Of
fic

e Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

, the 

Pro
jec

t 

pr
op

on
en

t has 

app
lie

d for the 

Co
mp

ete
nt 

au
tho

rit
y. A

s 
per the 

inf
or

ma
tio

n 

av
ail

ab
le with

 the 

off
ice

 of
 

Pu
nja

b 

12
,99

,60
4.7

4 sqm 

wi
tho

ut 

ob
tai

nin
g 

prio
r 

en
vi

ro
nm

en
tal

 

cle
ara

nc
e from

 the 

5)
 

En
vir

on
m

en
tal

 

Cl
ea

ran
ce

 

gra
nte

d by
 

SEI
AA

 is
 

en
clo

sed
 as

 
An

ne
xu

re 

R-
7/A

. 

Na
gar

 by
 

M/s 

Ta
nej

a 

De
ve

lop
ers

 &
 

In
fra

str
uc

tu
re

 

Lim
ite

d. 

A
 

cop
y of

 

nam
ely

 TDI 

To
wn

shi
p at

 
Se

cto
r 

11
7-1

18
 

Vil
lag

e 

Ba
llo

ma
jar

a 

Di
str

ict
, SAS 

201
5 

wh
ich

 is
 

val
id upto

 

1.1
0.2

02
6 for 

co
ns

tru
cti

on
 of

 

4)
 

kin
dly

 be
 

read
 in

 
the 

fol
low

ing
 

pa
rag

rap
hs

. 

res
po

nd
en

t 

Pu
nja

b 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

. The 

rel
ev

an
t 

fac
ts of

 
the cas
e may aff
ida

vit
 

co
nta

ini
ng

 the 

rel
ev

an
t 

fac
ts 

rel
ati

ng
 to

 
the case

 on
 

be
ha

lf of
 

the 

of
 

the cas
e and 

is
 

co
m

pe
ten

t and 

au
tho

riz
ed

 to
 

sw
ear

 and file the 

pr
es

en
t 

SAS 

Na
gar

. The 

de
po

ne
nt 

is
 

well
 

co
nv

ers
an

t with
 the 

fac
ts and 

cir
cu

m
sta

nc
es

 

Po
llu

tio
n 

Co
ntr

ol 

Boa
rd and 

is
 

po
ste

d in
 

the 

Re
gio

na
l 

Off
ice

 of
 

the 

Boa
rd at

 Tha
t the 

de
po

ne
nt 

is
 

wo
rki

ng 

as
 

En
vir

on
m

en
tal

 

En
gin

eer
 in

 
the 

Pu
nja

b 

vii.
 

117
, 

118
, 

119
, 

Di
stri

ct SAS 

Nag
ar 

(M
oh

ali
), 

Pu
nja

b. Pro
jec

t 

Pr
op

on
en

t- TDI 

To
wn

shi
p 

loc
ate

d at
 

Se
cto

r-7
4 A

, 
92, 116

, 

vii. 

Pu
nja

b 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 

thr
ou

gh
 

Me
mb

er 

Se
cre

tar
y 

vi. 

Ce
ntr

al 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 

thr
ou

gh
 

Me
mb

er 

Se
cre

tar
y 

Di
str

ict
 

M
ag

ist
rat

e, 

S.A
.S. 

Nag
ar 

(M
oh

ali)
, 

Pu
nja

b 

iv. 

Mu
nic

ipa
l 

Co
rp

or
ati

on
, 

S.A
.S. 

Na
gar

 

(M
oh

ali
), 

Pu
nja

b 

ii. 

Di
stri

ct 

Tow
n and 

Co
unt

ry 

Pla
nn

er,
 

S.A
.S. 

Nag
ar 

(M
oh

ali)
, 

Pun
jab

 

i. 

Pri
nci

pal
 

Se
cre

tar
y, 

Urb
an 

i. 

Sta
te of

 
Pu

nja
b 

thr
ou

gh
 

Se
cre

tar
y 

En
vir

on
me

nt 

rep
lie

s 
/ 

res
po

ns
es

. 
im

ple
ad

ing
 the 

fol
low

ing
 

res
po

nd
en

ts 

in
 

the cas
e 

req
uir

ing
 

them
 to

 
file the
ir Ho

n'b
le 

Tr
ibu

na
l was 

ple
ase

d to
 

pass
 an

 
ord

er 

dat
ed 

18
.02

.20
25

 

the
reb

y ori
gin

al 

ap
pli

ca
tio

n and 

ob
se

rv
ati

on
s 

mad
e by

 
the join
t 

co
mm

itte
e, this

 

29
3.4

54
 

acre
 

(63
.42

 

acr
e) with

 

bui
lt up

 
area

 

inc
rea

se
d from

 

2,8
6,1

35
 sqm 

to
 Tha

t the 

pro
jec

t 

pr
op

on
en

t had 

en
ha

nc
ed

 its 
tota

l 

area
 

from
 

23
0.0

34
 

acre
 to

 

a 
ho

usi
ng

 
Pro

jec
t 

Au
tho

rity
 

(SE
IA

A)
, 

Pu
nja

b vide
 

let
ter

 No. 

SEI
AA

 / 
201

5 

/ 
519

4 

dat
ed 

01
.10

. 

no
tif

ica
tio

n 

dat
ed 

14
.09

.20
06

 by
 

Sta
te 

Lev
el 

En
vi

ro
nm

en
t 

Im
pa

ct 

As
se

ss
m

en
t 

area
 

abo
ut 

2,8
6,1

35
 

sqm
wa

s 

gra
nte

d 

En
vir

on
m

en
tal

 

Cl
ea

ran
ce

 

(EC
) 

und
er EIA 

Tha
t the 

pro
jec

t 

hav
ing

 an
 

area
 of

 
23

0.0
34

 

acr
es of

 
land

 and tot
al bui
lt up

 

De
ve

lop
me

nt,
 

Go
ve

rnm
en

t o
f 

Pu
nja

b 

85



bas
ed on

 
SBR 

Te
ch

no
log

y. 

ii. 

STP
s of

 
ca

pa
cit

ies
 1.3 MLD 

(Se
cto

r 

118
), 2.5 MLD 

(Se
cto

r 117
) 

i. 

are 

bas
ed on

 
SBR 

Te
ch

no
log

y. 

and 01
 

at
 

se
cto

r-1
17

 

with
 

ins
tal

led
 

ca
pa

cit
y 2.5 

MLD
. 

Bot
h 

STP
S 

02
 

STP
s 

- 01
 

at
 

sec
tor

 118 wit
h 

ins
tal

led
 

ca
pa

cit
y of

 
1.3 MLD cap

aci
ty 

bas
ed on

 
MBB

R 

Te
ch

no
log

y 

One STP at
 

Se
cto

r 119 with
 

ins
tal

led
 

do
me

sti
c 

wa
ste

 

wa
ter

, as
 

per 

fol
low

ing
 

de
tai

ls:
 

sy
ste

ms
 

(F
iltr

ati
on

, 

ch
lor

ina
tio

n and U
V

 
sys

tem
) for 

tre
atm

en
t of

 
the (ST

PS)
 

bas
ed on

 
bio

log
ica

l 

pro
ces

s 

fol
low

ed by
 

ter
tia

ry 

tre
atm

en
t 

The 

pro
jec

t 

pr
op

on
en

t has 

ins
tal

led
 

thr
ee 

Se
wa

ge 

Tr
ea

tm
en

t 

Pla
nts

 

A
) 

and
 no

 

STP
 has 

be
en

 

co
ns

tr
uc

te
d.

 

N
o 

re
qu

isi
te 

in
fra

str
uc

tu
re

 

pr
ov

ide
d wit
h 

reg
ard

 to
 

sew
ag

e 

8)
 

Co
m

m
itt

ee
 

m
em

be
rs 

to
 

the said
 

iss
ue

s are 

su
m

m
ar

ize
d 

he
rei

n 

be
low

. 

The 

iss
ue

s 

rai
sed

 by
 

the 

co
m

pl
ain

an
t and the 

ob
se

rv
at

io
ns

 of
 

the 

Joi
nt 

co
m

pl
ai

na
nt

 waS 

as
so

cia
ted

 for the 

ve
rif

ica
tio

n of
 

the 

iss
ue

s 

rai
sed

 by
 

him
. vis

ite
d the site

 of
 

co
mp

lai
nt on

 

03
.12

.20
24

 and 

16
.12

.20
24

 

whe
n the 

Sc
ien

tis
t-D

, 

Ce
ntr

al 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

, 

Re
gio

na
l 

Di
re

cto
ra

te,
 

Mo
hal

i had Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

, 

Re
gio

na
l 

Of
fic

e, 

Mo
hal

i; Nai
b 

Te
hs

ild
ar,

 

Mo
hal

i and 

Tha
t the 

Joi
nt 

Co
mm

itte
e 

co
m

pr
isi

ng
 the 

En
vir

on
m

en
tal

 

En
gin

ee
r, 

Pu
nja

b 

7)
 

en
clo

se
d as

 
A

nn
ex

ur
e 

R-
7/C

. 

the Air 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
llu

tio
n) Act

, 

198
1 

dat
ed 

21
.05

.20
21

 is
 was val

id upto
 

28
/0

2/
20

22
. 

A
 

cop
y of

 
the 

co
ns

en
t to

 
op

era
te 

gra
nte

d 

und
er 

21
/05

/20
21

 

und
er Air 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
llu

tio
n) Act,

 

198
1 

whi
ch op

era
te 

(CT
O) by

 
the 

res
po

nd
en

t 

Pun
jab

 

Po
llu

tio
n 

Co
ntr

ol 

Boa
rd 

dat
ed 

as
 

A
nn

ex
ur

e 

R-
7/B

. 

Si
mi

lar
ly,

 the 

Pr
oje

ct 

Pr
op

on
en

t was 

gr
an

ted
 

co
ns

en
t to

 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
llu

tio
n) Act,

 

197
4 

dat
ed 

21
.05

.20
21

 is
 

en
clo

sed
 

28
/0

2/
20

22
. 

A
 

cop
y of

 
the 

co
ns

en
t to

 
op

era
te 

gra
nte

d 

und
er the 

Wa
ter 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

po
llu

tio
n) Act,

 

197
4 

wh
ich

 was val
id upto

 

res
po

nd
en

t 

Pu
nja

b 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 

dat
ed 

21
/05

/20
21

 

und
er 

Wa
ter 

Tha
t the 

Pro
jec

t 

Pr
op

on
en

t was 

gra
nte

d 

co
ns

en
t to

 
op

era
te 

(CT
O) by

 
the 

M
em

or
an

du
m 

dat
ed 7th July

 

202
4. (C

ivi
l) No. 

13
94

/20
23

 has put 

a 
stay

 on
 

the 

op
era

tio
n of

 
MO

EF
&C

C 
Of

fice
 

Su
pre

me
 

Co
urt

 of
 

Ind
ia vide

 

ord
er 

dat
ed 

02
.01

.20
24

 

pa
sse

d in
 

Wri
t 

Pe
titi

on
 

and 

na
tur

al 

&
 

co
mm

un
ity

 

res
ou

rce
 

cap
aci

ty of
 

100 KLD 

au
gm

en
tat

ion
 

pla
n. 

Ho
we

ve
r, the 

Ho
n'b

le 

don
e and 

ec
on

om
ic 

be
ne

fit
s due 

to
 

vio
lat

ion
 and 

pre
pa

re 

rem
ed

iat
ion

 

plan
 

pro
po

ne
nt 

inc
lud

ing
 

TOR 

of
 

car
ryi

ng
 out the 

ass
ess

me
nt 

of
 

ec
olo

gic
al 

dam
age

 29
3.4

54
 

acr
es 

hav
ing

 

bui
lt up

 
area

 of
 

12
,99

,60
4.7

4 sqm 

to
 

the 

pro
jec

t Se
cto

r 

74
A,

92
,11

6, 

11
7,1

18
 

,119
 

Di
str

ict
 

SAS 

Na
gar

, 

Pu
nja

b in
 

an
 

area
 of

 

86



of
 

the 

wa
ter 

sta
gn

ati
on

 

beh
ind

 the TDI City
 .It was 

ob
ser

ve
d that

 vac
ant

 

lan
d 

ow
ned

 by
 

M/s 

EM
MA

R 

Gro
up 

wh
ich

 was the 

pri
ma

ry 

cau
se 

wa
ste

wa
ter

 

from
 

Gre
en 

En
cla

ve 

is
 

bei
ng 

dis
ch

arg
ed

 

onto
 the said
 Gre

en 

En
cla

ve
 

are
a on

 
16

.12
.20

24
 and 

it 
was 

rep
or

ted
 

that
 

un
tre

ate
d col

ony
 

loc
ate

d in
 

the 
vil

lag
e 

Da
un

M
aja

ra.
 The 

co
mm

itte
e 

rev
isi

ted
 the 

was 

rep
ort

ed
 

that
 

un
tre

ate
d 

wa
ste

wa
ter

 

from
 

Gre
en 

En
cla

ve,
 a 

nea
rby

 

B
) 

said
 

pr
oj

ec
t. 

Se
we

rag
e o

f 
ii. 

100
0 

MP
N/

10
0 ml. 

wer
e 

fai
lin

g to
 

com
ply

 

with
 the fec

al 

col
ifo

rm
 

lim
it of

 
less

 

than
 me
eti

ng
 

with
 the 

spe
cif

ied
 

sta
nd

ard
s for pH, B0D
, and TSS
, but 

dat
ed 

28
.03

.20
19

, the 

abO
ve 

Sew
age

 

Tr
ea

tm
en

t 

Pla
nt wer
e 

A
s 

per the 

Pu
nja

b 

Po
llu

tio
n 

Co
ntr

ol 

Boa
rd 

(PP
CB

) 

no
tif

ica
tio

n 

ii. 

m
l),

Tr
ea

ted
Se

wa
ge

 is
 

used
 for 

pla
nta

tio
n and 

ga
rde

nin
g. (54

x1
03

 

MP
N/1

00 

m
l 

ag
ain

st 

pr
es

cri
be

d lim
it 100 

MP
N/1

00 

(23
.03

 

mg/
l >

 
pre

scr
ibe

d lim
it 10

 
mg

/l) and Fec
al 

Co
lifo

rm
 mg

/), BOD (16 mg/l
 >

 
pr

es
cri

be
d lim
it 10

 
m

g|,
To

tal
 

Ni
tro

ge
n 

and 

ga
rde

nin
g. 

lim
it 100 

MP
N/

10
0 ml).

 

Tr
ea

ted
 

Se
wa

ge 

is
 

use
d for 

pla
nta

tio
n 

mg
/l) and 

Fa
eca

l 

co
lifo

rm
 

(22
x1

03
 

MP
N/

10
0 m

l >
 

pr
es

cri
be

d 

limi
t 10

 
mg

/1),
 

Tot
al 

Nit
rog

en 

(24
.86

 mg/l
 >

 
pre

scr
ibe

d limi
t 10

 

in
di

ca
ted

 

tha
t: 

of
 

O
A

 

No. 

10
69

/20
18

 The 

an
aly

sis
 

res
ult

s of
 

the 

co
lle

cte
d 

sam
ple

s 

pre
scr

ibe
d by

 
Ho

n'b
le NGT vide

 

ord
er 

dat
ed.

 

30
.04

.20
19

 in
 

the 

ma
tter

 

co
lle

cte
d 

sam
ple

s 

wer
e 

ana
lyz

ed 

in
 

CPC
B 

La
bo

rat
ory

 for 
pa

ram
ete

rs 

Co
mm

itte
e 

co
lle

cte
d 

sam
ple

s from
 the 02

 
op

era
tio

na
l 

STP
S and the 

STP 

loc
ate

d at
 

Sec
tor

 118 was 

un
der

 

m
ai

nt
en

an
ce

. The Joi
nt loc

ate
d at

 
Sec

tor
 

117
, 

wer
e 

fou
nd 

op
era

tio
na

l and the 

oth
er 1.3 MLD 

Su
rro

un
din

g are
a and tra

ce the 

SO
urc

e of
 

the 

aC
Cu

mu
lat

ed
 

wa
ter

. It
 

De
ve

lop
ers

' 

re
pr

es
en

tat
iv

es
, 

co
nd

uc
ted

 a 
site

 

visi
t to

 
exa

mi
ne the 

alo
ng with

 the 

ap
pli

can
t, Shri

 

Vija
y 

Kum
ar 

Pa
tha

nia
 and TDI 

beh
ind

 

TDI
, 

Sec
tor

 

118
, 

Mo
hal

i. O
n 

03
.12

.20
24

, the 
jo

in
tco

m
m

itt
ee

, 

un
de

ve
lop

ed
 plot of

 
lan

d, 

own
ed by

 
M/s 

EMA
AR 

Gro
up,

 

situ
ate

d 

The Joi
nt 

Co
mm

itte
e 

ob
ser

ve
d that

 

wa
ter was 

ac
cu

mu
lat

ing
 on

 
an

 nea
rby

 

un
au

th
or

ize
d 

co
lon

y 

div
ert

ed
 

tow
ard

s the 

reg
ard

 to
 

Tot
al 

Su
sp

en
de

d Sol
id (35 mg
/| 

>
 

pr
es

cri
be

d lim
it 20

 The STP of
 

2.5 MLD 

ca
pa

cit
y was 

fou
nd 

no
n-

co
mp

lyi
ng

 

with
 

reg
ard

 to
 

Bi
oc

he
mi

ca
l 

Ox
yge

n 

De
ma

nd (13 mg/
l >

 
pr

es
cri

be
d 

The STP 

of
 

100 KLD 

ca
pa

cit
y was 

fou
nd 

no
n-

co
m

ply
ing

 

with
 

(ST
PS

, 

nam
ely

 100 KLD STP 

loc
ate

d at
 

Sec
tor

 119 and 2.5 MLD STP Du
rin

g site
 

vis
its on

 
03

.12
.20

24
, 02

 
Sew

age
 

tre
atm

en
t 

pla
nts

 

87



pro
vis

ior
ns

of the Sol
id 

Wa
ste 

M
an

ag
em

en
t 

Ru
les

, 
201

6. 

all 
tub

e 

we
lls and 

a 
rec

ord
 of

 
the 

sam
e has to

 
be

 
m

ai
nt

ai
ne

d.
 

f)
 

The 

Pro
jec

t 

Pro
po

nen
t shal
l 

ins
tal

l 

ele
ctr

om
ag

ne
tic

 

type
 

flow
 

me
ters

 on
 

ma
int

ain
 the 

rec
ord

 of
 

the 

tre
ate

d 

wa
ter

 

reu
se for 

va
rio

us
 

ac
tiv

iti
es

. 

/la
nd

sc
ap

ing
 and 

oth
er 

ac
tiv

itie
s etc.

 

The 

Pro
jec

t 

pr
op

on
en

t 

sha
ll irr
iga

tio
n of

 
land

 

area
 

de
ve

lop
ed

 as
 

per 

kar
nal

 

Te
ch

no
log

y, 

law
ns thr

ou
gh

 

wh
ich the 

tre
ate

d 

wa
ste

wa
ter

 is
 

uti
liz

ed for 

gro
un

d 

wa
ter

 

from
 

tub
e 

we
lls,

 for 
gr

ou
nd

wa
ter

 

ex
tra

cti
on

. Wa
ter 

Re
so

urc
es 

De
ve

lop
me

nt 

Au
tho

rity
 

(PW
RD

A)
 for 

ab
str

ac
tio

n of
 

d)
 

The 

Pro
jec

t 

pr
op

on
en

t 

nam
ely

 

TDI
, 

sha
ll 

ob
tai

n NOC from
 the 

Pu
nja

b 

in
 a 

tim
e 

bo
un

d 

m
an

ne
r. 

co
mp

lia
nc

e of
 

the 

co
nd

itio
ns

 of
 

E
C

 
and CTO

, by
 

the 

pro
jec

t 

Pr
op

on
en

t Co
ns

en
t to

 

Op
era

te 

und
er the Air Act

, 

19
81

). 

PPC
B to

 
en

sur
e 

19
74

, 

co
m

pli
an

ce
 of

 
ge

ne
ral

 and 

sp
ec

ial
 

co
nd

itio
ns

 of
 

co
nd

iti
on

s of
 

ge
ne

ral
 and 

spe
cia

l 

co
nd

itio
ns

 of
 

Co
ns

en
t to

 
Op

era
te 

und
er 

Wa
ter Act

, 

res
pe

cti
ve

ly,
 as

 
su

mm
ari

ze
d in

 
Tab

le 

2 to
 

Tab
le 

5 
(co

mp
lia

nc
e of

 

op
era

te 

gra
nte

d to
 

the 

pro
jec

t 

pro
po

ne
nt by

 

SEI
AA

 and PPC
B 

land
 of

 
M/s 

EM
MA

R 

Gro
up 

loc
ate

d 

beh
ind

 TDI 

Pro
jec

t. 

to
 

div
ers

ion
 of

 
un

tre
ate

d 

wa
ste

 

wa
ter

 by
 

Gr
een

 

En
cla

ve
 in

 
the 

va
ca

nt 

b)
 

It
 

is
 

su
gg

es
ted

 

tha
t the 

ne
ce

ss
ar

y 

act
ion

 be
 

tak
en 

by
 

PPC
B wit
h 

reg
ard

 

ga
rd

en
ing

 

pu
rpo

se.
 bef

ore
 

dis
ch

arg
ing

 the 

tre
ate

d 

wa
ste

 

wa
ter for 

pla
nta

tio
n and 

fae
cal

 

col
ifo

rm
 and 

oth
er 

pa
ram

ete
rs 

rem
ain

 

wit
hin

 

pre
scr

ibe
d 

lim
its 

9)
 

fol
low

ing
 

su
gg

es
tio

ns
 and 

re
co

m
m

en
da

tio
ns

 

Tha
t the 

Joi
nt 

Co
mm

itte
e in

 
its 

rep
ort

 

dat
ed 

10
.01

.20
25

 has 

giv
en the pre

ve
nt 

wa
ter 

see
pa

ge
 

from
 the 

vac
ant

 

land
 of

 
M/s 

EM
MA

R 

Gr
oup

. Mo
hal

i has also
 

co
ns

tru
cte

d 

a 
bo

un
da

ry wall
 

aro
un

d the
ir 

pre
mi

ses
 to

 plot
 of

 
M/s 

EM
AAR

 

Gro
up.

 M/s TDI 

gro
up,

 the 

de
ve

lop
er of

 
TDI City

, flo
win

g onto
 

the
ir 

fie
lds

, 

res
ult

ing
 in

 
wa

ter 

sta
gn

ati
on

 on
 

the 

vac
ant

 

lan
do

wn
ers

 

hav
e 

co
ns

tru
cte

d an
 

em
ba

nk
m

en
t to

 
stop

 the 

wa
ter

 

from
 the

re is
 

no
 

dra
ina

ge
 

sys
tem

 in
 

sol
id 

wa
ste

 

ge
ne

rat
ed

 in
 

the 

tow
nsh

ip to
 

en
sur

e 

co
mp

lia
nc

e with
 

g)
 

The 

pro
jec

t 

pro
po

ne
nt sha

ll 

pro
vid

e 

ad
eq

ua
te 

fac
ilit

ies
 for 

han
dli

ng
 of

 

flu
shi

ng
 

pu
rpo

ses
, 

e)
 

The 

Pro
jec

t 

pro
po

ne
nt sha

ll 

pro
vid

e 

wa
ter 

me
ter

s on
 

the 

pip
eli

ne
s 

of
 

the 

co
nd

iti
on

s of
 

En
vi

ro
nm

en
ta

l 

cl
ea

ra
nc

e and the 

co
ns

en
t to

 

c)
 

The 

va
rio

us 

no
n-

co
m

pl
ian

ce
s wer
e 

fou
nd with

 

reg
ard

 to
 

the 

co
mp

lia
nc

e 

inc
lud

ing
 

ins
tal

lat
ion

 of
 a 

ch
lor

ina
tio

n 

sta
ge 

in
 

the 

STP
S, to

 
en

sur
e that

 

a)
 

It
 

is
 

the
ref

ore
 

rec
om

me
nd

ed
 

tou
pg

rad
e/o

pe
rat

e the STP
S 

ad
eq

ua
tel

y 

pla
ce,

 and the 

nea
rby

 

ag
ric

ult
ura

l 

88



Plac
e: 

Sas 
Ngo

 

(On 

be
ha

lf of
 

re
sp

on
de

nt
 

no
.7)

 

Re
gio

nal
 

Of
fic

e, SAS 

Na
gar

 

(M
oh

ali)
 Pun

jab
 

Po
llu

tio
n 

Co
ntro

l 

Boa
rd, 

En
vir

on
m

en
tal

 
En

gin
eer

, (R
ant

ej 
Sh

arm
a) 

Da
te: 

23
|]2

0a
S 

De
po

ne
nt 

12) 

ord
ers

 of
 

the 

Ho
n'b

le 

Tr
ib

un
al.

 

co
mp

lia
nc

e to
 

ord
er 

dat
ed 

18
.02

.20
25

 for kind
 

co
ns

id
er

ati
on

 and 

ap
pr

op
ria

te 

Tha
t the 

rep
ly of

 
Pu

nja
b 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 is
 

her
eby

 

su
bm

itt
ed

 in
 

11) 

To
wn

sh
ip,

 
Mo

hal
i. 

tak
en afte

r 

hea
rin

g and 
co

ns
ide

rin
g 

rep
ly of

 
the 

pro
jec

t 

pro
po

ne
nt 

nam
ely

 TDI 

of
 

the 

sam
e is

 
en

clo
sed

 

he
rew

ith
 as

 
An

ne
xu

re
 

R-
7/G

. 

Fu
rth

er 

act
ion

 

will
 be

 

no. 
47

0-4
71

 

dat
ed 

21
.04

.20
25

 

bef
ore

 the 

Ch
air

ma
n of

 
the 

Bo
ard

 and 

a 
cop

y Se
cto

r-7
4 A

, 
92, 116,

 

117
, 118
, 

119
, 

Dis
tric

t SAS 

Nag
ar 

(M
oh

ali)
 

vide
 

lett
er 

op
po

rtu
nit

y of
 

hea
rin

g to
 

the 
pro

jec
t 

pro
po

ne
nt i.e. TDI 

To
wn

shi
p 

loc
ate

d at
 

Act,
 

197
4 and the Air 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
llu

tio
n) Act,

 

198
1 with
 an

 

vio
lat

ion
 of

 
the 

pro
vis

ion
s of

 
the 

Wa
ter 

(P
rev

en
tio

n and 

Co
ntro

l of
 

Po
llu

tio
n) 

rep
ort

 

dat
ed 

10
.01

.20
25

, the 

Bo
ard

 has 

iss
ued

 a 
sho

w 

cau
se 

no
tice

 for 

Tha
t 

co
ns

ide
rin

g the 

rec
om

m
en

da
tio

ns
 of

 
the 

Joi
nt 

Co
mm

itte
e 

giv
en in

 
the 

ii. 

198
1: 

A
nn

ex
ur

e 
R-

7/F
. 

to
 

Op
era

te 

und
er the Air 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
llu

tio
n) Act,

 Re
por

t of
 

co
mp

lia
nc

e of
 

the 
ge

ne
ral

 and 

spe
cia

l 

co
nd

itio
ns

 of
 

Co
nse

nt 

i. 

197
4: 

An
ne

xu
re 

R-
7/E

. 
to

 
Op

era
te 

und
er the 

Wa
ter 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
llu

tio
n) Act,

 Re
por

t of
 

co
mp

lia
nc

e of
 

the 

gen
era

l and 

spe
cia

l 

co
nd

itio
ns

 of
 

Co
nse

nt 

i. 

An
ne

xu
re 

R-
7/D

 Re
por

t of
 

co
mp

lia
nc

e of
 

the 

co
nd

itio
ns

 of
 

En
vir

on
m

en
tal

 

Cl
ea

ran
ce

: 

10) 

En
vi

ro
nm

en
tal

 

Cl
ea

ran
ce

 and 

co
ns

en
ts to

 
op

era
te are 

en
clo

se
d as

 
und

er 

198
1. The 

rep
ort

s 

rel
ati

ng
 to

 

the 

co
mp

lia
nc

e of
 

the 

co
nd

itio
ns

 of
 

Po
llu

tio
n) Act,

 

197
4 and the Air 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
llu

tio
n) Act,

 Op
era

te 

gra
nte

d 

und
er the 

pro
vis

ion
s of

 
the 

Wa
ter 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

co
nd

itio
n 

im
po

sed
 by

 
the 

Pu
nja

b 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 in
 

the 

Co
ns

en
ts to

 

im
po

sed
 in

 
the 

En
vir

on
me

nta
l 

Cl
ea

ran
ce

 by
 

SE
IAA

, 

has not yet 

bee
n 

ob
tai

ne
d. 

OC
Cu

pan
cy 

in
 

any part
 of

 
the 

pro
jec

t for 

Pu
nja

b and 

co
mp

lia
nc

e of
 Tha

t the 

Joi
nt 

Co
mm

itte
e has also

 

ve
rifi

ed
 the 

co
mp

lia
nc

e of
 

the 

co
nd

itio
ns

 

wh
ich

 
En

vir
on

me
nta

l 
Cl

ea
ran

ce
 

h)
 

The 

Pro
jec

t 

Pro
po

ne
nt mus

t stop
 

co
ns

tru
cti

on
 

ac
tiv

itie
s and 

pre
ven

t 

89



Plac
e: Sas 

hag
e 

Date:
 

(On 

beh
alf 

of
 

res
po

nd
en

t 

no.
7) 

Re
gio

nal
 

Off
ice,

 SAS 
Nag

ar 
(M

oha
li) Pun

jab
 

Pol
luti

on 

Co
ntro

l 

Boa
rd, 

De
po

ne
nt 

co
nc

eal
ed

 or
 

su
pp

res
se

d 

the
rei

n. 

is
 

pra
yer

. N
o 

part
 of

 
the 

abo
ve 

aff
ida

vit
 is

 
fals

e and 

no
thi

ng
 

ma
ter

ial
 has bee

n kep
t 

are true
 and 

co
rre

ct to
 

m
y 

kn
ow

ied
ge

 as
 

der
ive

d from
 the 

off
icia

l 

rec
ord

. Para
 No. 12

 

Ve
rif

ied
 

tha
t the 

co
nte

nts
 of

 
pa

ra
gr

ap
hs

 01
 

to
 

11
 

of
 

the 

abo
ve 

aff
ida

vit
 

Ve
rif

ica
tio

n: 

23) c4) 2o25
 

En
vir

on
m

en
tal

 
En

gin
ee

r, (Ra
nte

j 
Sha

rma
) 

90



No. SEIAA/2015/ /7y 
To 

Subject: 

Taneja Develpers & Infrastructure Ltd. TDI Township at sector 117-118, Vill. Ballomajra, Distt. S.A.S. Nagar 

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, PUNJAB 
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE, GOVERNMENT OF INDIA 

Annexure- R-7A 

o/O Punjab Pollution Control Board, 
Vatavaran Bhawan, Nabha Road, 

Patiala - 147 001 
Telefax:- 0175-2215802 

M/s Taneja Developers & Infrastructure Ltd., 
SCO 51-52, TDI City 118, Mohali 

Dated: /. /> -

Environmental Clearance under EIA notification dated 
14.09.2006 for construction of a housing project namely 
"TDI Township' at sector 117-118, Vill. Ballomajra, Distt. 
S.A.S. Nagar by M/s Taneja Deveipers & Infrastructure Ltd. 

This has reference to your application for obtaining Environmental 
Clearance under EIA notification dated 14.09.2006 for construction of a housing 

project namely TDI Township' at Sector 117-118, Vill. Ballomajra, Distt. S.A.S. 
Nagar and subsequent presentation given before the State Level Expert Appraisal 
Committee (SEAC) fr seeking prior environmental clearance for subject cited 
project as required under the EIA Notification, 2006. The proposal has been 
appraised as per procedure prescribed under the provisions of EIA Notification 
dated 14.09.2006 on the basis of the mandatory documents enclosed with the 
application viz., Form-1, 1-A, conceptual plan & EIA report and the additional 
clarifications furnished in response to the observations of the SEAC. 

It is inter-alia noted that the proposal involves construction of a 

housing project namely TDI Township' at Sector 117-118, Vill. Ballomajra, Dist. 
S.A.S. Nagar. The total plot area is 230.034 acres having total built up area 
2,86,135 sqm. The permission for change of land use has been granted by 
Department of Town & Country Planning Punjab vide memo no. 18/117/2006 
5HG2/12779 dated 22.12.2006 for an area measuring 131.618 acres, vide memo 

no. 8908/CTP (Pb)/SP-432(M) dated 12.11.2008 for an area measuring 53.4 

acres, vide memo no. 6421/CTP (Pb)/SP-432(M) dated 12.08.2009 for an area 

measuring 24.868 acres, vide memo no. 4269/CTP (Pb)/SP-432(M) dated 
01.06.2010 for an area measuring 45.56 acres, vide memo no. 172/CTP (Pb)/SP 
432(M) dated 12.01.2011 for an area measuring 11.83 acres, vide memo no. 

1825/CTP (Pb)/SP-432(M) dated 28.03.2013 for an area measuring 14.44 acres, 
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Taneja Develpers & Infrastructure Ltd. TDI Township at sector 117-113, Vill. Ballomajra, Distt. S.A.S. Nagar 

vide memo no. 1604/CTP (Pb)/SP-432(M) dated 13.03.2014 for an area 

measuring 38.05 acres, vide memo no. 1962/CTP (Pb)/SP-432(M) dated 

31.03.2014 for an area measuring 4.2125 acres. The total population of the 

township will be 36859 persons. Total domestic water demand for the project will 

be 3992 KLD which will met through ground water. The total wastewater 

generation from the project is 3194 KLD, Which will be treated in a STP of 3.2 

MLD capacity within the project premises. In summer season, 1188 KLD will be 

used for flushing, 728 KLD will be used for horticulture demand and remaining 

1278 KLD will be cisposed off into the sewer. In winter season, 1188 KLD will be 

used for flushing, 88 KLD will be used for horticulture demand and renmaining 

1918 KLD will be disposed off into the sewer. In rainy season, 1188 KLD will be 

used for flushing and remaining 2006 KLD will be disposed off into the sewer. 

GMADA vide memo no. GMADA-D.E.(PH-1)-2014/349 dated 24.01.2014 has 

intimated that GMADA Will account for the water supply demand and sewerage 
load for the project, while designing the trunk services, to be laid by GMADA on 

the peripheral grid roads of Mohali master plan and connection will allowed only 
after these services are commissioned in due course of time. Green area of 

31.955 acres is available with the Township. 

The total quantity of solid waste to be generated from the proposed 
project has been estimated as 14164 Kg/day, The solid waste will be segregated 
to biodegradable and non-biodegradable waste and will be managed as per MSW 
Rules, 2000. Biodegradable waste shall be disposed-off to the designated site of 

MC. The recyclable inorganic waste shall be sold to local resellers. The sludge 
from the sewage treatment plant will be used as manure in green area inside the 

township. GMADA vide memo no. GMADA-D.E. (PH-1)-2014/349 dated 24.01.2014 
has intimated that the Department of Local Govt. (Pb) has also considered the 
quantity of garbage generated from this project while calculating the capacity of 

Common Solid Waste Management Facility for GMADA. The Ministry of Road 
Transport and Highways, Govt. of India vide letter no. NH 

12017/926/2010/Pb/NH-1 deted 10.03.2011 has granted permission of access to 

Private property of M/s TDI at km 10.50 (LHS) of NH-21 at village Ballu Majra, 

Mohali. The e-waste is handled and managed as per the E-waste (Management & 

Handling) Ruies, 2011. The total load of electricity required for proposed project is 
16 MW which will be supplied by PSPCL. The project proponent has proposed to 

install D.G sets are proposed with inbuilt acoustic enclosure for backup power 
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Taneja Develpers & Infrastructure Ltd. TDI Township at sector 117-118, Vill. Gallomajra, Distt. SA.5. layar 

supply. Solar mixed street lighting has been proposed for the conservation of 

energy and LED lights shall be used for lighting, about 475 KWHD will be saved. 

The implementation of the Corporate Social Responsibility will be 
responsibilty of Project incharge. Folowing activities will be undertaken under 
Corporate Social Responsibility activities. 

i) Repair of the roads in the near by villages -Rs. 10, 00,000.00 
i) Toilets for girls in the nearby by schools - Rs. 10,00,000.00 
i) The company has already paid Rs. 2042 Lac in Social Infrastructure 

fund & Social Security Fund 

During construction phase, Rs. 13 lacs will be incurred for 
implementation of EMP as capital cost and Rs.22.50 Lacs will be incurred as 
recurring cost. During operation phase, Rs. 5.72 Croes will be incurred for 
implementation of EMP as capital cost and Rs.20 Lacs will be incurred as recurring 

cost. Cost of monitoring during construction phase will be Rs 5.90 lacs/annum 

and during operation phase, the cost of monitoring will 6.90 lacs/annum. 
The case was considered by the SEAC in its 97" meeting held on 

28.07.2014, wherein, the SEAC issued ToR to the project proponent vide letter 

no. 2488 dated 14.08.2014. Thereafter, the project proponent vide letter dated 

"05.05.2015 submitted the EIA report, which was considered by the SEAC in its 

117 meeting held on 20.05.2015. Lastly, the case was considered by the SEAC in 

its 126th meeting held on 21.08.2015, wherein, the Committee awarded 'Silver 

Grading' to the project proposal and decided to forward the case to the SEIAA 
with the recommendation to grant environmental clearance to the project 

proponent subject to certain conditions in addition to the proposed measures. 

Thereafter, case was considered by the SEIAA in its 91 meeting 
held on 10.09.2015, wherein, the Authority noted that the case stands 

recommended by SEAC and the Committee awarded 'Silver Grading' to the 

project proposal. Therefore, the Authority decided to grant environmental 
clearance to the project proponent for development of the project namely TDI 

Township' in an area of 230.034 acres having total built up area 2,86,135 sqm in 
the revenue estate of Village Ballomajra Majra, District S.A.S. Nagar, Punjab, 
subject to the conditions as proposed by the SEAC in addition to the proposed 
measures. Accordingly, SEIAA, Purjab hereby accords necessary environmental 
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Taneja Develpers & lntrastructure Ltd. TOI Township at sector 117-118, vill. Ballomajra, Distt. S.A.S. Nagar 

clearance for the above project under the provisions of EIA Notification dated 
14.09.2006 and its subsequent amendments, subject to strict compliance of terms 
and conditions as follows: 

PART A- Specific Conditions: 

(0) 

(i) 

(ii) 

(iv) 

(v) 

() 

(i) 

(ii) 

(iv) 

Pre-Construction Phase 

"Consent to establish" shall be obtained from Punjab Pollution Control 
Board under Air (Prevention & Control of Pollution) Act, 1981 and Water 
(Prevention & Control of Pollution) Act, 1974 and a copy of the same shall 
be submitted to the Ministry of Environment & Forests / State Level 
Environment Impact Assessment Authority before the start of any 
construction work at site. 

All required sanitary and hygienic measures should be in place before 
starting construction activities and to be maintained throughout the 
Construction phase. 

A first aid room will be provided in the project both during construction and 
operation phase of the project. 
The approval of competent authority shall be obtained for structural safety 
of the buildings due to earthquakes, adequacy of fire fighting equipments 
etc. as per National Building Code including protection measures from 
lightning. 
Provision shall be made for the housing of construction labour within the 
site with all necessary infrastructure and facilities such as fuel for cooking, 
mobile toilets, mobile STP, disposal of waste water & solid waste in an 
environmentally sound manner, safe drinking water, medical health care, 
crèche etc. The housing may be in the form of temporary structures to be 
removed after the completion of the project. 
Construction Phase: 

All the topsoil excavated during construction activities should be stored for 
use in horticulture / landscape development within the project site. 
Disposal of muck during construction phase should not create any adverse 
effect on the neighbouring communities and be disposed off after taking 
the necessary precautions for general safety and health aspects of people 
with the approval of competent authority. 
Construction spoiis, including bituminous material and other hazardous 
material, must not be allowed to contaminate watercourses and the dump 

sites for such material must be secured, so that they should not leach into 
the groundwater. 

Construction/provision of the STP, tubewell, DG Sets, Utilities etc, 
earmarked by the project proponent on the layout plan, should be made in 
the earmarked area only. In any case the position/location of these utilities 
should not be changed later-on 
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(v) 

(vi) Ambient noise levels should conform to prescribed standards both during 
day and night. Incremental pollution icads on the ambient air and noise 
quality should be closely monitored during construction phase. 

(vil) Fly ash should be used as construction materal in the construction as per 
the provisions of Fily Ash Notification of September, 1999 and as amended 
on August, 2003 and notification No. S.0. 2804 (E) cated 03.11.2009 (This 
condition is applicable only if the project is within 100 Km of Thermal 
Power Station). 

(ix) 

(vii) Ready mixed concrete should be used in building construction as far as 
possiole. 

(x) 

Vehicles hired for bringing construction material to the ste and cíher 
machinery to be used during construction shouid be in good condition and 
should conform to applicable air and noise emission standards. 

(Xi) 

Taneja Deveipers 2irfrasrucTure Ltd TDI Townstip at sector 117-118 WIL Salomara SAS Naar 

Water dermand during construction should be reduced by use of premixed 
concrete, curing agents and other best practices. 

The project proponent shall adopt dual plumbing system for reuse of 
treated wastewater for flushing system & HVAC etc 

Fixtures for showers, toilet flushing and drinking should be cf low fow 
either by use of aerators or pressure reducing cevices or sensor based 
Control. 

(xii) Adequate steps shall be taken to conserve energy by limiting the use of 
glass, provision of proper thermal insulation and taking measures as 
prescribed under the Energy Conservation Building Code. 

(xii) The approval of competent authority shall be obtained for structural safety 
of the buildings due to earthquakes, adequacy of fire fighting equipments 
etc. as per National Building Code including protection measures from 
lightning. 

(Xiv) The diesel generator sets to be used during construction phase should be 
of low sulphur diesel type and should conform to the provisions of 
Environment (Protection) Act, 1986 prescribed for air and noise emission 
standards. 

(xv) The project proponent will provide dua! plumbing system for reuse cf 
treated wastewater for flushing/ HVAC purposes ett. and colour coding of 
different pipe lines carrying water/wastewater/ reated wastewater as 
follows: 

b 

C 

d. 

e 

Fresh water: 

Untreated wastewater: 

Treated wastewater: 

(for reuse) 

Treated wastewater: 
(for discharge) 

Storm water: 

Blue 

Black 

Green 

Yellow 

Orange 

(xvi) The installation of sewage treatment plant (STP) and adequacy of disposel 
system should be certfed by Punjab Polluticn Control Board and a report 
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i) 

(Xvii) Chute system shall be provided for collection of domestic solid waste as 
proposed by the project proponent. The solid waste generated should be 
properly collected. 

i) 

i) 

iv) 

vi) 

vi) 

vii) 

ix) 

Taneja Develpers & infrastructure Ltd. TOI Township at sector 117-118, Vill. Ballomajra, Distt. S.A.S. Nagar 

x0) 

in this regard should be submitted to the Ministry of Environment & 
Forests/State Level Ernvironment Impact Assessment Authority before the 
project is commissioned for operation. 

Operation Phase and Entire Life 

"Consent to operate" shall be obtained from Punjab Pollution Control Board 
under Air (Prevention & Control of Pollution) Act, 1981 and Water 
(Prevention & Control of Pollution) Act, 1974 and a copy of the same shall 
be submitted to' the Minístry of Environment & Forests / State Level 
Environment Impact Assessment Authority at the time of start of operation. 

The project proponent shall discharge not more than 1278 KLD wastewater 
into sewer during sunmer season, 1918 KLD wastewater into sewer during 
winter season and 2006 KLD wastewater into sewer during rainy season. 

The project proponent shall provide electromagnetíc flow meter at the 
outlet of the water supply, outlet of the STP and any pipeline to be used 
for re-using the treated wastewater back into the system for flushing and 
for horticulture purpose/green etc. and shall maintain a record of readings 
of each such meter on daily basis. 
The position / location of the STP, tubewell, DG Sets, Utilities etc, installed 
by the project proponent as per the provisions made in the layout plan, 
should not be changed later-on under any circumstances. 
Rainwater harvesting for rooftop run-off should be implemented. Before 
recharging the rooftop run-off, pretreatment must be done to remove 
suspended matter, oil and grease. However, run off from gardens/green 
area/roads/pavements may also be connected with the ground water 
recharging system after adequate treatment as per the CGWA guidelines. 
The collected solid waste should be segregated at site. The recyclable solid 
waste shall be sold out to the authorized vendors and inert waste shall be 
sent to disposal facility. The Bio-degradable solid waste shall be adequately 

treated as per the scheme submitted by the project proponent. Prior 
approval of competent authority should be obtained, if required. 
Ade�uate & appropriate pollution control measures should be provided to 
control fugitive emissions to be emitted within the complex. 

Hazardous waste/E-waste should be disposed off as per Rules applicable 
and with the necessary approval of the Punjab Pollution Control Board. 

Incremental pollution loads on the ambient air quality, noise and water 
quality.should be periodically monitored. 
Traffic congestion near the entry and exit points from the roads adjoining 
the proposed project site must be avoided. Parking should be fully 
internalized and no public space should be utilized. 

The approval of competent authority shall be obtained for structural safety 
of the buildings due to earthquakes, adequacy of fire fighting equipments 
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I. 

xiv) 

xi) Adequate treatment facility for drinking water shall be provided, if required. 

xiil) The green belt along the periphery of the plot shall achieve attenuation 
factor conforming to the day and night noise standards prescribed for 
residential land use. The open spaces inside the plot should be Suitably 

xv) 

xvi) 

Taneja Develpers & tntrastrucure itd TO fonship t ecor 1/ 118, VIH Blonja, Diu sA5 lagm 

etc. as per Natiornal Building Code including protection measures from 
lightning. 

Xx) 

The project proponent should take adequate and appropriate measures to 
Contain the ambient air quality within the prescribed standards, The 
proposal regarding mitigation measures to be taken at site hould be 
submitted to the Ministry of Environment & Forests/ State Level 
Environment Impact Assessment Authority within three nonths. 

xvi) Environmental Management Cell shall be formed during operation phase 
which will supervise and monitor the environment related aspects of the 
project. 

i) 

Application of solar energy should be incorporated for illuminationn of 
Common areas, lighting for gardens and street lightirig in addition to 

provision for solar water heating. 

xvil) Ambient noise levels should conform to prescribed standards both during 
day and night. Incremental pollution loads on the arnbiernt air and noise 
quality should be closely monitored during construction phase. 

ii) 

A report on the energy Conservation measures cornforrning to energy 
conservation norms finalized by Bureau of Energy Efficiency should be 
prepared incorporating details about machinery of air conditioning, lifts, 
lighting, building materials, R&U Factors etc, and subrnitted to the 
respective Regional office of MoEF, the Zonal Office of CPCB and the 
SPCB/SEIAA in three months time. 

xiX) Separation of drinking water supply and treated sevage supply should be 
done by the use of different colors. 

PART B-General Conditions: 

Fixtures for showers, toilet flushing and drinking should be of lovw flow 
either by use of aerators or pressure reducing devices or sensor based 
Control. 

Pre-Construction Phase 

This environmental clearance will be valid for a period of five years from 
the date of its issue or til the completion of the project, whichever is 
earlier. 
The environmental safeguards contained in the application of the promoter 
| mentioned during the presentation before State Level Environment 

Impact Assessment Authority/State Expert Appraisal Committee should be 
implemented in letter and spirit. 

All other statutory clearances such as the approvals for storage of diesel 
from Chief Controller of Explosives, Fire Department, Civil Aviation 
Department, Forest (Conservation) Act, 1980 and Wildlife (Protection) Act, 

landscaped and covered with vegetation of indigenoUS speciesvariety. 
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iv) 

v) 

vi) 

vii) 

vii) 

ix) 

X) 

i) 

i) 

Taneja Develpers & Infrastructure Ltd. TDI Township at sector 117-118, Vill. Ballomajra, Distt. S.A.S. Nagar 

1972 etc. shall be obtained, by project proponents from the competent 
authorities incuding Punjab Pollution Control Board and from other 
statutory bodies as aplicable. The project proponent shall also obtain 
permission from the NBWL, if applicable. 
The project proponent should advertise in at least two local newspapers 
widely circulated in the region, one of which shall be in the vernacular 
language informing that the project has been accorded environmental 
clearance and copies of clearance letters are available with the Punjab 
Pollution Control Board. The advertisement should be made within seven 
days from the day of issue of the clearance letter and a copy of the same 
should be forwarded to the Regional Office, Ministry of Environment & 
Forests, Chandigarh and SEIAA, Punjab. 
These stipulations would be enforced among others under the provisions of 
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & 
Control of Pollution) Act, 1981, Environmental (Protection) Act, 1986, the 

Public Liability (Insurance) Act, 1991 and EIA Notification, 2006. 
The project proponent shall obtain permission from the CGWA for 
abstraction of groundwater & digging of borewell(s) and shall not abstract 
any groundwater without prior written permission of the CGWA, even if any 
borewell(s) exist at site 
The project proponent shall comply with the conditions imposed by the 
Competent Authority while granting CLU vide letter no. 13157 dated 
16.09.2013. 

A copy of the cleararnce letter shall be sent by the proponent to concerned 
Panchayat, Zilla Parishad/ Municipal Corporation, Urban local body and the 
local NGO, if any, from whom suggestions / representations, if any, were 
received while processing the proposal. The clearance letter shall also be 
put on the website of the Company by the proponent. 
The State Environment Impact Assessment Authority, Punjab reserves the 
right to add additional safeguards/ measures subsequently, if found 
necessary, and to take action including revoking of the environmental 
clearance under the provisions of the Environmental (Protection) Act, 1986, 
to ensure effective implementation of the suggested safeguards/ measures 
in a time bound and satisfactory manner. 
Any appeal against this environmental clearance shall lie with the National 
Green Tribunal, if preferred, within a period of 30 days as prescribed under 
Section 16 of the National Green Tribunal Act, 2010. 
Construction Phase 

The environmental safeguards contained in the application of the promoter 
/ mentioned during the presentation before State Level Environment 

Impact Assessment Authority/State Expert Appraisal Committee should be 
implemented in letter and spirit. 
The entire cost of the environmental management plan (i.e. capital cost as 

well as recurring cost) will continue to be borne by the project proponent 
until the responsibilty of environmental management plan is transferred to 
the occupier/residents society under proper MOU after obtaining prior 
permission of the Punjab Pollution Control Board. 
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il) 

iv) 

v) 

vi) 

vii) 

viii) 

ix) 

x) 

i) 

i) 

ii) 

Taneja Develpers & Infrastructure Ltd. TDI Township at sector 117-118, Vill. Ballomnajra, Distt. S.A.S. Nagar 

The project proponent shall also submit six monthly reports on the status 

of compliance of the stipulated EC conditions including results of monitored 
data (both in hard copies as well as by mail) to the respective Regional 
office of MOEF, the Zonal Office of CPCB, the SPCB and SEIAA, Punjab. 

Officials from the Reqional Office of Ministry of Environment & Forests, 
Chandigarh / State Level Environment Impact Assessment Authority / State 
Level Expert Appraisal Committee / Punjab Pollution Control Board who 

Would be monitoring the implementation of environnmental safeguards 
should be given full cooperation, facilities and documents / data by the 
project proponents during their inspection. A complete set of all the 
documents submitted to State Environment Impact Assessment Authority 
should be forwarded to the CCF, Regional Office of Ministry of Environment 
& Forests, Chandigarh and State Level Environment Impact Assessment 
Authority, Punjab. 
In the case of any change(s) in the scope of the project, the project would 
require a fresh appraisal by State Environment Impact Assessment 
Authority, Punjab. 
Separate distribution pipelines be laid down for use of treated effluent| 

raw water for horticultural/gardening purposes with different colour coding. 
The project proponent shall adhere to the commitments made in the 
Environment Management Plan and Corporate Social Responsibility and 
shall spend the amount as proposed or atleast minimum required to be 
spent under the provisions of the Companies Act 1956, whichever is 
higher. 

The State Environment Impact Assessment Authority, Punjab reserves the 
right to add additional safeguards/ measures subsequently, if found 
necessary, and to take action including revoking of the environmental 
clearance under the provisions of the Environmental (Protection) Act, 1986, 
to ensure effective implementation of the suggested safeguards/ measures 
in a time bound and satisfactory manner. 
Separation of drinking water supply and treated sewage supply should be 
done by the use of dual plumbing line. 
Any appeal against this environmental clearance shall lie with the National 
Green Tribunal, if preferred, within a period of 30 days as prescribed under 
Section 16 of the National Green Tribunal Act, 2010. 
Operation Phase and Entire Life 

Environmental clearance is subject to final order of the Hon'ble Supreme 
Court of India in the matter of Goa Foundation Vs. Union of India in Writ 
Petition (Civil) No. 460 of 2004 as may be applicable to this project and 
decisions of any Competent Court, to the extent applicable. 
The entire cost of the environmental management plan (i.e. capital cost as 

well as recurring cost) will continue to be borne by the project proponent 
until the responsibility of environmental management plan is transferred to 
the occupier/residents society under proper MOU after obtaining prior 
permission of the Punjab Pollution Control Board. 

The project proponent shal also submit six monthly reports on the status 
of compliance of the stipulated EC conditions including results of monitored 
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iv) 

V) 

vi) 

vi) 

viii) 

data (both in hard copies as well as by mail) to the respective Regional 
office of MoEF, the Zonal Office of CPCB, the SPCB and SEIAA, Punjab. 

Taneja Develpers & Infrastructure Ltd. TDI Township at sector 117-118, Vill. Ballomajra, Distt. S.A.S. Nagar 

Officials from the Regional Office of Ministry of Environment & Forests, 
Chandigarh / State Level Environment Impact Assessment Authority/ State 
Level Expert Appraisal Committee / Punjab Pollution Control Board who 
would be monitoring the implementation of environmental safeguards 
shouid be given full cooperation, facilities and documents / data by the 
project proponents during their inspection. A complete set of all the 
documents submitted to State Environment Impact Assessment Authority 
should be forwarded to the CCF, Regional Office of Ministry of Environment 
& Forests, Chandigarh and State Level Environment Impact Assessment 
Authority, Punjab, 

2 

The proponent shall upload the status of compliance of the stipulated EC 
conditions, including results of monitored data on their website and shall 
update the same periodically. It shall simultaneously be sent to the 
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. 
The criteria pollutant levels namely; PM25, PM10, SO2, NO, CO, Pb, Ozone 
(ambient air as well as stack emissions) shall be monitored and displayed 
at a convenient location near the main gate of the company in the public 
domain. 

3 

The project proponent shall adhere to the commitments made in the 
Environment Management Plan and Corporate Social Responsibility and 
shall spend the amount as proposed or atleast minimum required to be 
spent under the provisions of the Companies Act 1956, whichever is 
higher. 

REGISTERED 

The State Environment Impact Assessment Authority, Punjab reserves the 
right to add additional safeguards/ measures subsequently, if found 
necessary, and to take action including revoking of the environmental 
clearance under the provisions of the Environmental (Protection) Act, 1986, 
to ensure effective implementation of the suggested safeguards/ measures 
in a time bound and satisfactory manner. 

Endst. No. 

Any appeal against this environmental clearance shall lie with the National 
Green Tribunal, if preferred, within a period of 30 days as prescribed under 
Section 16 of the National Green Tribunal Act, 2010. 

Member SecYetary (SEIAA) 

A copy of the above is forwarded to the following for information & 
further necessary action please. 

Dated 

1. The Secretary to Govt. of India, Ministry of Environment and Forest, 

Paryavaran Bhawan, CGO Complex, Lodhi Road, New Delhi. 
The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum 
office Complex, East Arjun Nagar, New Delhi. 
The Chairman, Punjab State Power Corporation Ltd, the Mall, Patiala. 
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5. 

7. 

9. 

Tanc veps & nttastreture Ltd. OLTownship at sector 117-118, Vill. Ballomajra, Distt. SA.S. Nagar 

The Deputy Commissioner, SAS Nagar. 
The Chaimman, Punjab Pollution Control Board, Vatavaran Bhawan, Nabha 

Road Patiala. 
The Director (Environment), Ministry of Environment and Forest, Northern 
Regional Office, Bays No.24-25, Sector-31-A, Chandigarh. The detail of the 

authorized Oficer of the project proponent is as under: 

Name of the applicant: Sh. Ved Parkash 

Contact no. 858807771 

The Chief Town Planner, Department of Town & Country Planning, 6" 
Foor, PUDA Bhawan, Phase-8, Mohali 
Monitoring Cell, Ministry of Environment and Forest, Paryavaran Bhawan, 

CGO Complex, Lodhi Road, New Delhi. 
The Environmental Engineer (Computers), Punjab Polution Control Board, 
Head Office, Patiala for displaying this document on the web site of the 
State Level Environment Impact Assessment Authority. 

Member Secretary (SEIAA) 
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PU
N

JA
B

 

POLLUTION 

CONTROL 

BOARD 

Zonal 

Office-I, 

Vatavaran 

Bhawan, 

PU
N

JA
B 

D
ate: 

Registered/Speed 
Post 

Office 

Dispatch 
No 
: 

13182303 

Application 
No 
: RI4SAS1 
248089 

Industry 
Registration 
ID: 

S.c.o 

51-52, 
Tdi 

City 
, Sector 

118, 

M
ohali 

M
ohali,M

ohali-160062 

M
andeep 

Sharm
a 

To, 

Grant 
Varied 

Subject: With 

reference 
to 

your 

application 
for 

obtaining 

Varied 

IZC
onsent 

to 

Opcratei;han 

outlet 
for 

discharge 
of the effluent 

u's 

25/26 
of 

Water 

(Prevention 
&

 

Control 
of Pollution) 

Act, 

1974, 

you 
are, 

hereby, 

authorized 
to 

operate 
an 

industrial 
unit 

fordischarge 
of the 

effluent(s) 

arising 
out 
of your 

prem
ises 

subject 
to 
the 

Terms 

and 

Conditions 
as 

mentioned 
in 

this 

Certificate 

1. Particulars 
of Consent 
to 

O
perate 

under 

W
ater 

Act, 

1974 

granted 
to 
the 

industry 

CTOW
/Varied/SAS/2021/13 

182303 

Consent 
to 

O
perate 

Certificate 
No. 21/05/2021 

D
ate 

of issue 28/02/2022 

D
ate 

of expiry 
: 

Varied 

Certificate 

CTOW
/Varied/SAS/2016/4454455 

To: 

From:14/12/2016 

Previous 

CTO 
No. 
&

 

V
alidity 

: 

2. 

Mandeep 

Sharma, 

(Senior 

M
anger) 

Name 
&

 

Designation 
of the 

Applicant 

Tdi 

Tow
nship 

Developed 
By 

Tdi 

Infratech 
Ltd 

Form
ely 

K
now

n 
A

s 

T
aneja 

D
evelopers 

&& 

Address 
of Industrial 

premises 

46518.0 
lakhs 

Capital 

Red 

Category 
of Industry 

Building, 

Const. 

projects, 

Tow
nship 

&
 

Area 

developm
ent 

.....co
v

ered
 

under 

ElA 

notification 

dated 

14/9/06 

Type 
of 
Industry Large 

Scale 
of the 

Industry 

Sas 
Nagar 

Office 
District 

Rs. 

7,00,000/-

vide 

UTR 
No. 

Y
ESB

R
52018102658509288 

dated 
26.10.2018 
and 

Consent 
Fee 
Details Rs. 

1,40,000/-

vide 

UTR 

No. 

N
338180174183462 

dated 

04.12.2018 

under 

both 
acts 

and 
Rs. 

21,00,000/-

vide 

UTR No. 

Y
ESBRS2020070973625526 

dated 

09.07.2020 

N.A. 

being 

construction 

project 

Raw 
M

aterials(Name 
with 

"This 
is computer 

Tdi 

Township 

Developed 
By Tdi 

Infratech 
Ltd 

Formely 

Known 
As Taneja 

Developers 
&

 

Infrastructure 

Lid,Sector 

74a,92, 
11 
6, 1 1 7,118 
&

 
119 

Mohali, 

Mohali, 
Sas 

Pagel 
Nagar, 
140306 

Nabha 
Road, 
Patiala 

W
ebsite:-

w
w

w
.ppcb.gov.in 

'C
onsent 

to 

Operate'an 

outlet 
u/s 

25/26 
of W

ater 

(Prevention 
&

 

Control 
of 

Pollution) 

Act, 

1974 for 

discharge 
of 

effluent. 

Type 
: 

28/02/2018 

Particulars 
of the 

Industry 

Infrastructure 
Ltd, Sector 

74a,92, 
1 1 6, 1l7,118 
&

 
119 

Mohali, 

Mohali, 
Sas 
Nagar-140306 

Investm
ent 

of the 

lndustry 

quantity 
per 
day) 

generated 

document 
from 

OCMMS 
by PPCB" 
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D
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r 
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a l0 
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of 
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Act, 
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(a
id

e
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Siagh) 
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E
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(Panja 

Pailation 

Controf 

B
ard) 

D
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E
ndt. 

N
a: 

om 
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A
 

cogy 
of the 

above 
is 

C
ontrol 

Board. 

R
egional 

O
ffice. 

S A
S 

Nag 

He 
is requested 
ta 

send 

is recom
m

endations 

separstely 
for 
the 

violations 
of the 
EIA 

notification, 

2006, 

being 

made 
y the 

project 

proponent 

(A
uldeep 

Singh 
) 

For 
&

 
on 
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Environinental 
E

 
ngineer 

Punjab 

Poilution 

C
ontrol 

Board) 

Produts, 
if 

any(Nam
e 

with 

quantity 
per 

day) 

necessary 
K

ton 
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se th 

The 

Environental 

Engineer, 

Punjab 

Polluti 

103



TERM
S 

AND 
CONDITIONS 

GENERAL 
CONDITIONS 

This 

consent 
is not 

valid 
for 

The 

industry 

shall 

apply 
for 

renewal/further 

extension 
in 2. 

The 
industry 
shall 

3 

The 

4. 

The 

achievement 
of the 

adequacy 
and 

efficiency 
of the 

effluent 

treatment 

plant/pollution 

control 

devices/re 

circulation 

system
 

installed 

shall 
be 
the 

entire 

responsibility 
of the The 

industry 

shall 

ensure 
that 
the 

Hazardous 

W
astes 

generated 

from
 

the 

prem
ises 

are 

handled 
as 
per 
the 6 

The 

responsibility 
to m

onitor 
the 

cfflucnt 

discharged 

from
 

the 

authorized 

outlet 

and 
to 

maintain 
a 7 

The 
industry 

8. 

The 

industry 

shall 

subm
it 

a yearly 

certificate 
to the 

effect 

that 
no 

addition/up-gradation/ 

modification/ 

9. 

During 
the 
period 

10. 

Any 

am
endm

ents/revisions 

m
ade 

by 
the 

Board 
in the 

tolerance 

lim
its 

for 

discharges 

shall 
be applicable 
to the 

industry 

from
 

the 

date 
of 

such 

am
endm

ents/revisions. 

11. 

The 

industry 

shall 
not 

change 
or 

alter 
the 

m
anufacturing 

process(es) 
so 
as 
to 

change 
the 

quality 

and/or 

quantity 
of the 

effluents 

generated 

w
ithout 

the 

written 

perm
ission 

of the 

Board. 

12 

conditions 
in 
the 

plant/plants 
of the 

factory, 

which 
is likely 
to 

result 
in 

increased 
effluent 
and/or 

t in 

violation 
of the 

standards 

lay 

dow
n 

by 
the 

Board 

shall 
be 

reported 
to 
the 

Environm
ental 

Engineer, 

resulSet 
c Any 

13 

The 

industry 

shall 

provide 

ternm
inal 

m
anhole(s) 

at the 
end 
of each 

collection 

system
 

and 
a m

anhole 

upstream
 

of final 

outlet 
(s) 
out 
of the 

prem
ises 

of the 

industry 
for 

m
easurem

ent 
of 

flow
 

and 
for 

taking 

sam
ples. 

|4. 

The 

industry 

shall 
for 
the 

purpose 
of m

easuring 
and 

recording 
the 

quantity 
of water 

consum
ed 

and 

effluent 

dischargcd, 

affix 

m
eters 

of 

such 

standards 

and 
at such 

places 
as approved 
by 
the 

Environm
ental 

Engineer, 

Punjab 

Pollution 

Control 

Board 
of the 

concerned 

Regional 

Office. 

15 

The 

industry 

shall 

m
aintain 

record 

regarding 
the 

operation 
of effluent 

6. 

The 

industry 

shall 

provide 

online 

m
onitoring 

equipm
entiz2s 

for 
the 

param
eters 

as 

decided 
by 

concerned 

Regional 

Office 

with 
the 

effluent 

7. 

The 

pollution 

control 

devices 

shall 
be 

interlocked 
with 
the 

manufacturing 

process 
of 
the 

industry. 

I8 The 

authorized 

outlet 
and 

mode 
of 19 

The 

industry 

shall 

com
ply 

with 
the 

conditions 

im
posed 

by 
the 

SEIA
A

 
/ M

O
EF 

in 
the 

environm
ental 

clearancc 

granted 
to

 
it as 

required 

under 

ElA 

notification 

datedl4/9/06, 
if applicable. 

20 

The 
industry 
shall 

21. 

Page3 
Nagar, 
140306 

Tdi 

"This 
is com

puter 

generated 

docum
ent 

from
 

OCM
M

S 
by 

PPCB" 

getting 

power 

load 

from
 

the 

Punjab 

State 

Power 

Corporation 

Lim
ited 

or for getting 

loan 

from
 

the 

financial 

institutions. 

validity 
of consent 

atleast 

tw
o 

m
onths 

before 

expiry 
of 
the 

consent. 

ensure 
that 
the 

effluent 

discharging 
through 
the 

authorized 
outlet 
shall 

confirm
 

to 
the prescribed 

standards 
as applicable 

from
 

tim
e 

to 

tim
e. industry 
shall 

plant 

minimum 
of three 

suitable 

varicties 
of trees 
at the 

density 
of not 
less 

than 

l000 
trees per 

hectare 
all 

along 
the 

boundary 
of the 

industrial 

prem
ises. 

industry. provisions 
of the 

Hazardous 

W
astes(M

anagement, 

Handling 

and 

Trans 

boundary 

M
ovement) 

Rules, 

2008 
as am

ended 

tim
e 

to 

tim
e 

, without 
any 

adverse 

effcct 
on 
the 

environm
ent, 

in 
any 

manner 

record 
of 

the 

sam
e 

rests 

with 
the 

industry. 

The 

Board 

shall 

only 
test 

check 
the 

accuracy 
of these 

reports 
for 

which 
the industry 

shall 

deposit 
the 

sam
ples 

collection 
and 

testing 
fee 

with 
the 

Board 
as 
and 

when 

required. 

shall 
subm

it 

balance 
sheet 

of 
every 

financial 
year 
to 
the 

concerned 

Regional 

Office 
by 
30th June 

of every 

year. 

modernization 
has 

been 

carried 
out 

during 
the 

previous 

year 

otherwise 
the 

industry 

shall 

apply 
for 
the 

varied 

C
onsent. 

beginning 

from
 

the 

date 
of issuance 

and 
the 

date 
of 

expiration 
of this 

consent, 
the applicant 

shall 
not 

discharge 

floating 

solids 
or 

visible 

foam
. 

Punjab 

Pollution 

Control 

Board 
of concerned 

Regional 

Office 

im
m

ediately 

failing 

which 

any 

stoppage 

and upsct 

conditions 

that 

com
e 

to 

the 

notice 
of the 

B
oard/its 

officers, 

will 
be 

deem
ed 

to 
be 

intentional 

violation 

of the 

conditions 
of consent. 

treatm
ent 

plant 
i.e. 

record 
of quantity 

of chem
icals 

and 

energy 

utilized 

for 

treatm
ent 

and 

sludge 

generated 

from
 

treatm
ent 

so 
as 
to 

satisfy 

the Board 
regarding 

regular 

and 

proper 

operation 
of pollution 

control 

equipm
ent. 

treatm
ent 

plant/air 

pollution 

control 

devices 

installed, 
if applicable. 

disposal 

shall 
not 
be 

changed 

without 
the 

prior 

written 

perm
ission 

of the Board. 

obtain 
and 

subm
it 

Insurance 
cover 

as 
required 

under 
the 

Public 

Liability 
Insurance 
Act, 1991. 

Township 

Developed 
By 
Tdi 

nfratech 
L

d
 

Formely 
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As 
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em
es 

All le
 

dato 
ol 

The 

industiy 

shall 
not 
uso 
auy 

unautloizod 

oullot(a) 
fo 

diacharing 

elluenta 
Iom

 
l 22, 

The 

industry 

shall 

nuke 

nooeNsary 

arvagem
outa 

lor 
the 

ontorng 
ol ettluont 

belng 

dilhaged 
by tlhe industry 

and 

shall 

m
onitor 

its 

23. 

Once 
in 

Yoar 
for 

Sunall 

Scale 

lnduatrios, 

(i) Four 
in 
a Year 
for 

Large 

Mediun 

Seale 

lndalries 

(i) enengy 
meler 
inatalled 

The 

indust1y 

will 

aubm
it 

monthly 

roading/ 

data 
of tle treatm

enl 

plantho 

cireulation 

AYslom 
lo he by 

tho 

(ii) 

al The 

industry 

slhall 

provide 

olectrom
agnetie 

tlow
 

melerh 
at tho 

hUUIe 

o
e
 

elM
uent 

treatnient 

plant 

within 
one 

montlh 

and 

slull 

anain 
the 

reeord 
of 
lie 

dally 

sam
e 

to 
he 

concerned 

R
ogioal 

O
ice 

by 
the 
5th 
of the 

lollow
ing 

month. 

24. 

The 

Board 

reserves 
tho 

right 
to 

revoke 
tlhis 

consont 
at any 

im
e 

in
 

cano 
the 

lnduatry 
in ond 

violallng 

any 
ol the 

conditions 
of 
this 

consont 

und/or 
th 

provislonn 
of 

W
ate 

(rovontion 
&

 

Contiol 
of 

Pollution) 

A
, 

1974 1s 

am
ended 

from
 

lim
e 

to
 

tim
o, 

25 

The 

issuanco 
of this 

consent 

does 
not 

convey 

any 

property 

g1t 
in 

cither 

toal 
or peroal 

propety, 
or 
auy exclusive 

priviloges, 
n0r 

does 
it uuthorize 

any 

injury 
to 

private 

property 
or 
any 

Invaslon 
ol 

peoual 

rigite, 

nor 
any 

inlringom
ent 

of Contral, 

State 
or Local 

LaW
A 

or 

Rogulatlons, 

26. 

Tho 

consent 

doos 
not 

authorize 
or approve 
tho 

coustruction 
of any 

physlcal 

stucuron 
or 

faeilition 
lo undertaking 

of 

a
y

 

work 
in

 

any 

natural 

w
atercourse. 

27 

Nothing 
in this 

consent 

shall 
be deened 
to 

neither 

procludo 
the 

institutlon 
of any 

leal 

action 

noreleve 
the applicant 

lrom
 

any 

responsibilities, 

liabilitieN
 

O
 

penallies 
lo

 

w
hieh 

he 

pplicant 
I Or m

ay 
be 

nubjectod 

under 

this 
or 

any 

other 

Act. 

28 

The 

industry 

shall 

make 

necessary 
and 

adequate 

arrangem
enta 

to 

hold 

back 
the 

efthuent 
In 
cane 
of 

fallure 
of septic 

tank, 

29 

The 

diversion 
or bye 

puss 
of 
any 

discharge 

fiom
 

fucilities 

utillzed 
by 
the 

upplieant 
to 

m
antaln 

com
plince 

with 
the 

term
s 

and 

30. 

W
hero 

unavoidable 
to 

provent 

loss 
of lie 
or 

som
e 

(i) 

W
here 

excessive 

storm
 

drainage 
or 

off 

would 

dam
ago 

lucilities 

nocovsary 
lor 

com
pllanco 

with 

ternms 

and 

conditions 
of this 

consent, 

The 

applicant 

ahall 

im
m

edately 

notify 
the 

connent 

0ssuing 

authority 
in 

w
riting 

of each 

such 

diversion 
or byo 

puNN, 

(i) 
The 

industry 

shall 

ensure 
that 
no 

water 

polution 

problom
 

is created 
in 
tho 

area 
due 
to 

dincharge 
of efluenta 

from
 

its 
industrial 

31 

The 

industry 

shall 

com
ply 

with 
the 

code 
of' 

practico 
as notified 
by 
the 

lovernm
en/ 

Board 
for 
the 

type 
of industries 

where 
the 

siting 

guidelines/ 

code 
of' praetice 

havo 

been 

notified, 

32 

Solids, 

sludge, 

filter 

backwash 
or 

other 

pollutant 

rom
oved 

lrom
 

or resulting 

from
 

troutm
ent 

or 

control 
of waste 

w
aters 

shall 
be 

dispO
sed 

ofT 
in

 

such 
a m

anner 
to

 

prevent 

ny 

pollutants 

rom
 

such 

m
aterdala 

from
 

entering 

into 

natural 

w
ater. 

33 

The 

industry 

shall 

re-cireulate 
the 

entire 

cooling 

waler 

and 

shull 

als0 

34. 

The 

industry 

shall 

make 

necossary 

and 

adequate 

arrangom
onts 

to 

hold 

buck 
the 

effluent 
in 

case 
of fallure 
of re-circulation 

system
/ 

35 

The 

industry 

shall 

make 

proper 

disposal 
of the 

effluent 
so 
us to

 

ensure 

that 
no 

stagnation 

oceun 

0nside 
und outside 

the 

industrial 

prem
ises 

during 

rainy 

season 
and 
no 

clem
and 

poriod, 

36 

W
here 

excessive 

storm
 

water 

drainage 
or run 
off, 

would 

dam
age 

fucilities 

lcceN
sary 

for 

com
pliance 

with term
s 

and 

conditions 
of this 

consent, 
the 

applicant 

shall 

immmediately 

hotily 
the 

consent 

ivnuing 

authority 
in writing 

of each 

suclh 

diversion 
or bye-pss, 

37. 

The 

industry 

shall 

submit 
a detailed 

plan 

showing 

therein 
the 

distribution 

system
 

lor 

conveying 

wante-

water 

for 

application 
on 

land 
for 

irrigation 

along 
with 
the 

erop 

pattern 
for 
the 

year, 

38 

The 

industry 

shall 

ensure 
that 
the 

eftluent 

dischurged 
by 
it is toxicity 

fieo. 

39. The 

industry 

shall 
not 

irrigate 
the 

vegetable 

crops 

with 
the 

treuted 

efluents 

which 
aro 

used/ 

consuned 
as raw

. 

40. 

Puged 
Nigr, 
4006 

Tdi 

Township 

Developed 
By Tdi 

Infraech 

"This 
iN com

puter 

geeraled 

docum
ent 

iom
 

OCM
A/S 

by 

P
P

C
" 

unauthorized 

outlots, 
if any, 

ahall 
bo 

(onncoted 
to

 
the 

autholzod 

oulot 

w
iln 

one 

m
onlh 

ho 0ssuo 
of this 

consont. oftluenth 

or 
vunning 

e ow
eod 

togional 

O
e
e
 

of ile 

toard 

Sth 

of the 

follow
ing 

montlh 

of oflluenl inlet/outlet 
of 

conditions 
of this 

consent 
is 

prohibiled 

except. 
property 

dam
age 

0r 

prem
ises, 

re-circulate/reuse 
to

 
tho 

m
axm

um
 

extent 

the 

treated 

eflluent 
in

 

processes 

efluent 
treatm

ent 
plant. 

Lad 

Formely 

Known 
As Taeja 

Developers 
&

 

InfaNtructure 

Lid,Sector 

24u,92, 

|16,117,|18 

70 

uhuli, 

Akaha,Sax 
105



The 
industry 
shall 
not 
use 
any 

unauthorized 

22 

The 

industry 

shall 

make 

necessary 

arrangements 
for 
the 

monitoring 
of 

cffluent 

being 

discharged 
by 
the industry 

and 

shall 

monitor 
its 

cffluents: 

23 

Once 
in 

Year 
for 

Sm
all 

Scale 

Industries. 

() Four 
in 
a Ycar 
for 

Large 

Medium 
Scale 

Industries. 

The 

industry 
will 

submit 

monthly 

reading/ 
data 
of the 

separate 

energy 

meter 

installed 
for 

running 

of effluent 

treatment 

plant/re-circulation 

system 
to 
the 

concerned 

Regional 

Office 
of 
the 

Board by 
the 
5th 
of the 

follow
ing 

month. 

(i1) (ii) 
The 

industry 

shall 

provide 

electromagnetic 
flow

 

meters 
at the 

source 
of water 

supply, 
at inlet/outlet 
of 24 

tim
e 

in 

case 
the 

industry 
is found 

violating 
any 
of 

the 

conditions 
of this 

consent 

and/or 
the 

provisions 
of Water 

25. 

property 
or any 

invasion 
of personal 

rights, 

The 

issuance 
of this 

26. 

nor 

any 

infringem
ent 

of 

Central, 

State 
or Local 

Laws 
or 

The 

consent 
does 

not 

autlhorize 
or approve 
the 

construction 
of 

any 

plhysical 

structures 
or facilities 
for undertaking 

of any 

work 
in 

any 

natural 

watercourse. 

27. 

Nothing 
in 
this 

consent 
shall 
be 

deemcd 
to 

neither 

preclude 
the 

institution 
of any 

legal 

action 
nor 

relieve 
the applicant 

from 
any 

responsibilities, 

liabilities 
or penalties 
to which 
the 

applicant 
is 
or 
may 
be 

subjected 

under 

this 
or 

any 

other 

Act. 

28. 

The 

industry 

shall 

make 

necessary 
and 

adequate 

arrangements 
to 

hold 

back 
the 

effluent 
in 

case 
of failure 
of 

septic 
tank. 

29. 

The 

diversion 
or bye 

pass 
of any 

discharge 

from 

facilities 

utilized 
by 
the 

applicant 
to 

maintain 

compliance 

with 
the 

term
s 

and 

conditions 
of 
this 

30. 

W
here 

unavoidable 
to 

prevent 
loss 
of 

life 
or som

e 

property 

dam
age 

or 

W
here 

excessive 

storm
 

drainage 
or run 
off 

would 

damage 

facilities 

necessary 
for 

compliance 

with 

term
s 

and 

conditions 
of this 

consent. 
The 

applicant 

shall 

im
m

ediately 

notify 
the 

consent 

issuing 

authority 
in 

writing 
of 

each 

such 

diversion 
or 

bye-pass. 

1) 
(ii) 

The 

industry 

shall 

ensure 

31. 

The 

industry 

shall 

comply 

with 
the 

code 
of practice 
as notified 
by 
the 

Government 

Board 
for 
the 

type 
of industries 

where 
the 

siting 

guidelines/ 
code 
of practice 

have 

been 

notificd. 

32. 

Solids, 

sludge, 

filter 

backwash 
or other 

pollutant 

removed 

from
 

or resulting 

from
 

treatment 
or 

control 
of 

waste 

waters 

shall 
be 

disposcd 
off 
in 

such 
a manner 
to 

prevent 
any 

pollutants 

33. 

The 

industry 

shall 

re-circulate 
the 

entire 

cooling 

water 

and 

shall 

also 

re-circulate/reuse 
to 
the 

maximum 

cxtent 
the 

treated 

cffluent 
in 

processes 

34. 

The 

industry 

shall 

make 

nccessary 
and 

35. 

The 

industry 

shall 

make 

proper 

disposal 
of the 

effluent 
so 
as 
to 

ensure 
that 
no 

stagnation 

occurs 

inside 
and outside 

the 

industrial 

premises 

during 

rainy 

season 
and 
no 

demand 

period. 

36. 

Where 

excessive 

storm
 

water 

drainage 
or 
run 
off, 

would 

damage 

facilities 

nccessary 
for 

compliance 

with term
s 

and 

conditions 
of this 

consent, 
the 

applicant 

shall 

inmmediately 

notify 
the 

consent 

issuing 

authority 
in 

writing 
of cach 

such 

37. 

The 

industry 

shall 

subm
it 

a detailed 

plan 

showing 

therein 
the 

distribution 

system 
for 

conveying 

waste-water 

for 

application 
on 

land 
for 

irrigation 

38. 

The 

industry 
shall 

ensure 
that 
the 

effluent 

discharged 
by 
it is toxicity 
free. The 

industry 

shall 
not 

irrigate 
the 

vegetable 

crops 

with 
the 

treated 

effluents 

which 
are 

used/ 

consum
ed 

as 

raw
. 

39 
40. 
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Nagar, 
140306 

out-let(s) 
for 

discharging 

effluents 

from 
its 

premises. 
All 

unauthotized 

outlets, 
if any, 

shall 
be 

connected 
to 
the 

authorized 

outlet 

within 
one 

month 

from
 

the 

date 
of 

issue 
of this 

consent. 

effluent 

treatment 

plant 

within 
one 

month 
and 

slhall 

maintain 
the 

record 
of the 

daily 

reading 
and 

submit 
the same 

to 
the 

concerncd 

Regional 

Office 
by 
the 
5th 
of the 

following 
month. (Prevention 

&
 

Control 
of Pollution) 
Act, 

1974 

The 

Board 

reserves 
the 

right 
to 

revoke 
this 

consent 
at any 
t 

as 

am
ended 

from
 

tim
e 

to 

tim
e. consent 
does 
not 

convey 
any 

property 

right 
in either 

real 
or personal 

property, 
or any exclusivc 

privileges, 
nor 

docs 
it author1ze 

any 

y
e
g

u
la

tio
n

s. 

consent 
is 

prohibited 

except. 

that 
no 

water 

pollution 

problem
 

is 

created 
in 
the 

area 

due 
to

 

discharge 
of effluents 

from
 

its 

industrial 

prem
ises. 

from
 

such 

materials 

from
 entering 

into 

natural 

water. 

adequate 

arrangements 
to 

hold 

back 
the 

effluent 
in 

case 
of 

failure 
of 

re-circulation 

system
/ 

efiluent 

treatm
ent 

plant. 
diversion 
or bye-pass. along 

with 
the 

crop 

pattern 
for 
the 

year. 

106



Drains 

causing 
oil 
&

 

grease 

contamination 
shall 
will 
be 

segregated. 
Oil 
&

 

grease 

trap 

shall 
be 

provided 
to 

recover 
oil 
&

 

grcase 

from
 

the 

cffluent. 

41. 

The 

industry 

shall 

establish 

sufficient 

number 
of 

piezometer 

wells 
in 

consultation 

with 
the 

concerned 

Regional 

Office, 
of the 

Board 
to 

monitor 
the 

impact 
on 
the 

42. 

shall 

ensure 
that 
its 

production 

capacity 
&

 

quantity 
of trade 

effluent 
do not 

exceed 
the 

quantity 

mentioned 
in 
the 

consent 
and 

The 
industry 

43. 

SPECIA
L 

CO
N

D
ITIO

N
S 

B. 

1. The 

Consent 
to 

Operate' 

granted 

under 

W
ater(Prevention 

&
 

Control 
of Pollution) 
Act, 

1974 
and 
Air (Prevention 

&
 

Control 
of Polution) 
Act, 

1981 
for 
598 

flats., 
390 

dwelling 

units, 
60 

SCO 
and 
28 

booth 
is 

only 

valid 
for 
the 
part 
of the 

project 
for 

which 

Environmental 

Clearance 
has 

already 

been 

granted 
to 
the project 

proponent. 

2. The 

promoter 

com
pany 

slhall 

obtain 

revised 

Environm
ental 

Clearance 

from
 

the 

competent 

authority 
due 
to increase 

in 
the 

total 

area 
of the 

project 

from
 

230.09 

acres 
to 

290.097 

acres 
and 

subm
it 

sam
e 

to 
the 

Board w
ithin 

6 months. 3. The 

promoter 

company 
shall 
not 

carry 
out 

any 

further 

construction 

activities 
in 
the 

area 
for 

which Environnmental 

Clcarance 
has 
not 

been 

obtained, 
till 
the 

promoter 

company 

obtains 

revised 

environmental 

clearance 
for 
the 

com
plete 

project. 4. The 
promoter 5. The 

promoter 

company 

shall 
use 
its 

treated 

wastewater 
for 

only 
dual 

plum
bing, 

gardening 
and construction 

activities 
and 

shall 
not 

dispose 
the 

treated 

dom
estic 

effluent 
by 
any 

other 

mode 
of disposal. 6. If 

GM
ADA 

does 
not 
lay 

down 

sewer 
in 
the 

area 
in 
the 

near 

future, 
the 

promoter 

com
pany 

shall 

develop 

adequate 
land 
as 
per 

Karnal 

technology, 
for 

scientific 

disposal 
of treated 

wastewater. 

shall 

complete 
all 

work 
as per 
its 

letter 

dated 

22.04.2021 

subm
itted 

to 

8. The 

promoter 

company 

shall 

comply 
with 

provisions 
of Solid 

Waste 

M
anagement 

Rules, 

2016. 
21/05/2021 

(Kuldeep 
Singh 
) Environm

ental 
Engineer 

For 
&

 
on 

behalf 

(Punjab 

Pollution 

Control 

Board) 

"This 
is computer 

generated 

document 
from 

0CM
M

S 
by 

PPCB" Tdi 

PageS 

Nagar, 

Ground 

Water 

Quantity 
due 
to 
the 

industrial 

operations, 
and 
the 

monitoring 

shall 
be 

submitted 
to 
the 

Environmental 

Engineer 
of the 

concerned 

Regional 

Office 
by the 
5th 
of every 

month. shall 
not 

carry 
out 

any 

expansion 

without 
the 

prior 

permission/NOC 
of 
the Board. 

company 
shall 
not 

allow 
any 

occupancy 
in the 

part 
of the 

project 
for 

which 

Environmental 

Clearance 
has 
not 

been 

obtained. 

Regional 

office, 

M
ohali, 

well 

before 

15.06.202 
l and 

subm
it 

compliance 
of the 

same 
to the 

Board. 

7. The 
prom

oter 

com
pany 

S 

Township 

Developed 
By 
Tdi 

Infratech 
Ltd 

Form
ely 

Known 
As 

Taneja 

Developers 
&

 

Infrastructure 
Ltd, 

Sector 

74a,92, 
1 16, 

117,118 
&

 

I19 

Mohali, 

Mohali, 
Sas 140306 

107
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no
tif

ic
at

io
n N

o 

nopy
 and 

ade
qua

te stac
k witl
h the D.G sets

 so
 

as
 

to
 

com
ply

 

with
 the 

pro
vis

ion
 of

 

17
-5

-2
00

2(
am

en
de

d from
 

time
 to

 
tim

e) 

issu
ced

 by
 

MO
EF und

er 

11. 

ere
cte

d 

exc
ept

 

with
 the 

prio
r 

app
rov

al of
 

the 
Bo

ard
. Bo
ard

, and no
 

po
llu

tio
n 

co
ntr

ol 

eq
uip

me
nt 

or
 

chi
mn

ey sha
ll be

 
alt

ere
d or

 
as

 
the case

 

may 

be
 

cre
cte

d or
 

re
 

The 

10. 

its 
reg

ula
r 

op
era

tio
n. 

The 

po
llu

tio
n 

con
tro

l 

dev
ice

s 

sha
ll be

 
int

erl
oc

ke
d with

 the 
ma

nu
fac

tur
ing

 

pro
ces

s of
 

the 
ind

ust
ry 

to
 

ens
ure

 wh
ere

 h =
 

hei
ght

 of
 

the 
bu

ild
ing

 in
 

me
ters

 

wh
ere

 the 
ge

ne
rat

or set is
 

ins
tal

led
. 

H
=

 
h+0

.2 
(K

VA
)0.

5 

For 

hig
her

 

KVA 

rat
ing

 

sta
ck 

hei
ght

 H
 

(in 
me

ter)
 

sha
ll be

 
wo

rke
d out 

ac
co

rdi
ng

 to
 

the 
for

mu
la:

 25
0-

30
0 

KVA
 -do 

+
 

3.5 mt. 

-do 
-do 

0-5
0 

KVA
 

10
0-

15
0K

V
A

 50-
100

 
KVA 

-do 

+3.
5 mt. 

+3.
0 

-do Hei
ght

 of
 

the 
bui

ldi
ng +
 

2.0 mt. 
+

 
1.5 m

t 

Ca
pa

cit
y of

 
die

sel
 

ge
ne

ra
tin

g set 

He
igh

t of
 

the 

Sta
ck 

time
 in

 
good

 

run
nin

g 

con
diti

on and;
 

pro
vis

ion
s of

 
the

lla
zar

do
us Wa
ste 

(M
ana

gem
ent

, 

Ha
nd

lin
g and 

Tra
nsb

ou
nd

ary
 

Mo
vem

ent
) 

Rul
es, 200
8, The 

ind
ust

ry sha
ll 

ens
ure

 that the 

Ha
zar

dou
s 

Wa
stes

 

gen
era

ted
 

from
 the 

pre
mi

ses
 are 

han
dle

d as
 

per the 

no
rm

ali
zed

 to
 

l2% 

car
bon

 

dio
xid

e. 

mg
/NM

3 mg
/NM

3 
pa

rtic
ula

te 
ma

tter
 B

. 

res
pec

t of
 

tlhe 

In
du

str
ial

 

Bo
ile

rs.
 The 

ind
ust

ry sha
ll 

ens
ure

 that
 the 

em
iss

ion
s from

 

each
 

stac
k 

sha
ll 

con
for

m 

to
 

the 

fol
low

ing
 such

 

type
 of

 
ind

ust
ry 

lem
iss

ion
s. The 

ind
ust

ry sha
ll 

ens
ure

 that
 at

 
any time

 the 
em

issi
on do

 
not 

exc
eed

 the 
pre

scr
ibe

d 

em
iss

ion
s 

of
 

eve
ry 

fin
anc

ial year
 to

 
the 

con
cer

ned
 

Re
gio

nal
 

Off
ice

 by
 

30th
 

En
vir

on
me

nt 
(P

ro
tec

tio
n)

 

Act
, 

198
6. 

The 
ind

ust
ry will

 

pro
vid

eca
n 

exi
stin

g 

po
llu

tio
n 

con
tro

l 

cqu
ipm

ent
 

shal
l b

e 

alte
red

 or
 

rep
lac

ed 

in
 

acc
ord

anc
e with

 the 
dir

ect
ion

s of
 

the 

20
0-

25
0 KVA
 

1 
50

-2
00

KV
A 

mt. 

+
 

2.5 mt. 

112
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36
 

its fuel 
han

dlin
g area

, if
 

app
lica

ble
. The 

ind
ust

ry sha
ll 

pro
vid

e 

pro
per

 and 
ade

qu
ate

 air 
po

llu
tio

n 

con
tro

l 

arr
an

ge
me

nts
 for 

con
tro

l 

em
iss

ion
 

from
 

35. The 

ind
us

try
 

sha
ll 

ob
tain

 and 

sub
mi

t 

Ins
ura

nc
e 

cov
er 

und
er the 

Pu
bli

c 

Li
ab

ilit
y 

Ins
ura

nc
e Act
, 

199
1. 

34. 

sci
en

tifi
c 

ma
nne

r and sha
ll 

ma
int

ain
 

pro
per

 

rec
ord

 for the 
sam

e, if
 

ap
pli

cab
le.

 sou
nd 

ma
nn

er,
 and 

/ or
 

the 
ind

ust
ry sha

ll 

mak
e 

ne
ce

ssa
ry 

arr
an

ge
me

nts
 for 

pro
per

 

dis
po

sal
 of

 
fuel

 ash in
 a The 

ind
ust

ry sha
ll 

ear
ma

rk 

a 
land

 

wit
hin

 

the
ir 

pre
mi

ses
 for 

dis
po

sal
 of

 
boi

ler ash in
 

an
 

en
vir

on
m

en
tal

ly 

33. 

qu
ali

ty/
qu

an
tit

y o
f 

32. 

pol
luti

on.
 

po
llu

tan
t/g

as/
 

liq
uid

s 

from
 the 

ve
sse

ls, 

me
ch

an
ica

l 

eq
uip

me
nt'

s etc, 
wh

ich
 are 

like
ly to

 
cau

se 

en
vir

on
me

nta
l The 

ind
ust

ry sha
ll 

pro
vid

e 

ade
qu

ate
 

arr
an

ge
me

nt for 
fig

hti
ng

 the 
acc

ide
nta

l 

31. 

dis
cha

rge
 o

f 

30. 

pro
ble

m 

in
 

the area
. 

Ma
nne

r 
wi

thi
n the 

29. 

ap
pli

ca
ble

 to
 

the 

28. 

und
er this

 or
 

any 

oth
er Act

. 

ap
pli

can
t 

from
 any 

27. 

Bo
ard

 

und
er the 

pro
vis

ion
s of

 
the Air 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n)

 

Act
, 

198
1. The 

ind
ust

ry sha
ll 

com
ply

 

with
 any 

oth
er 

co
nd

itio
ns

 laid dow
n or

 
dir

ec
tio

ns
 

issu
ed 

in
 

due 

cou
rse

 by
 

the 

26. 

to
 

tim
e. fou

nd 

vio
lat

ing
 the 

pro
vis

ion
s of

 
Air 

25. 

the 
rec

ord
 of

 
the 

sam
e for 

ins
pe

cti
on

 of
 

the 
Boa

rd 

Of
fic

ers
. The 

ind
ust

ry sha
ll 

pro
vid

e 

onl
ine

 

mo
nit

ori
ng

 

sys
tem

 as
 

ap
pli

cab
le,

 for in
 

stac
k 

em
issi

on and sha
ll 

ma
int

ain
 

24. 

the fift
h of

 
the 

fol
low

ing
 

mo
nth

. 

reg
ula

r 

op
era

tio
n of

 
air 

po
llu

tio
n 

con
tro

l 

dev
ice

 and 

mo
nth

ly 

rea
din

g 

/ 
rec

ord
 may be

 
sent

 to
 

the 
Boa

rd by
 

rec
ord

 

with
 

res
pe

ct to
 

op
era

tio
n of

 
air 

(ii) 

Re
gis

ter
 

sho
win

g the 
stoc

k of
 

ab
sor

be
nts

 and oth
er 

ch
em

ica
ls to

 
be

 
used

 for 
ser

ub
be

rs.
 

(1) 

em
is

si
on

s and 

am
bi

en
t air
. 

Re
gis

ter
 

sho
wi

ng
 the 

res
ult of

 
var

iou
s test
s 

(i) Log 

boo
ks for 

run
nin

g of
 

air 
po

llu
tio

n 

con
tro

l 

dev
ice

s or
 

pu
mp

s/m
oto

rs used
 for it. 

23
 

The 
ind

ust
ry sha
ll 

ma
inta

in the 
fol

low
ing

 

rec
ord

 to
 

the 
sat

isf
act

ion
 of

 
the 

Boa
rd 

: 

(ii) 

Tw
ice

/th
ric

e/f
ou

r tim
e in

 a Y
 

ear for 
La

rg
e/M

ed
ium

 

Sca
le 

In
du

str
ies

. 

(i
 

On
ce 

in
 

Ye
ar for 

Sm
all

 

Sc
ale

 

In
du

str
ie

s. 

em
iss

ion
s 

ana
lyz

ed from
 lab 

app
rov

ed 

/ 
au

tho
riz

ed
 by

 
the 

Boa
rd: 

The 

ind
ust

ry sha
ll 

mak
e 

nec
ess

ary
 

arr
an

ge
me

nts
 for the 

21
 

Cl
ea

ran
ce

 

gra
nte

d to
 

it as
 

req
uir

ed
 

und
er EIA 

no
tif

ica
tio

n 

dat
ed 

14
/9/

06
, if

 
ap

pli
ca

ble
. The 

ind
ust

ry sha
ll 

com
ply

 

with
 the 

co
nd

itio
ns

 

im
po

sed
 by

 
the 

SE
IA

A/
MO

EF
 in

 
the 

En
vir

on
me

nta
l 

20
 

app
lica

ble
. The 

ind
ust

ry sha
ll 

sub
mit

 a 
site 

em
erg

enc
y plan

 

app
rov

ed 

by
 

the 
Chi

ef 

Ins
pec

tor
 of

 
Fa

cto
rie

s, 

Pun
jab

 as
 

19
 

per 
(ii) 

Pr
ev

en
tio

n and 

Co
ntr

ol o
f 

Air 

Po
llu

tio
n 

Ru
les

, 
198

3'. 

Fa
cto

rie
s, 

Pu
nja

b, 

Ch
an

dig
arh

 as
 

req
uir

ed und
er rule

 10
 

of
 

the 

Pu
nja

b 

Sta
te 

Bo
ard

 for the 

()
 

All 
fai

lur
es of

 
con

tro
l 

eq
uip

me
nts

. 

em
iss

ion
s 

ge
ne

rat
ed

 

wi
tho

ut the 
prio

r 

pe
rm

iss
ion

 of
 

the 

Bo
ard

. The 

ind
ust

ry sha
ll not 

cha
nge

 or
 

alte
r the 

m
an

uf
ac

tur
ing

 

pr
oc

es
s(e

s) and fuel
 so

 
as

 
to

 
cha

nge
 the 

lea
ka

ge
/di

sc
ha

rg
e of

 
any air 

em
iss

ion
s from

 the 

ind
ust

ry.
 The 

ind
ust

ry sha
ll 

ens
ure

 that
 no

 
air 

po
llu

tio
n 

pro
ble

m or
 

pub
lic 

nu
isa

nce
 is

 
cre

ate
d in

 
the area

 due to
 

the 

pr
em

ise
s/o

uts
ide

 as
 

ap
pro

ve
d by

 
the 

Bo
ard

, to
 

avo
id 

pub
lic 

nu
isa

nc
e and air 

po
llu

tio
n The 

ind
ust

ry sha
ll 

dis
pos

e off its 
soli

d 

was
te 

gen
era

ted
 by

 
the 

bur
nin

g of
 

fuel 

in
 

an
 

En
vir

on
me

nta
lly

 
Sou

nd ind
us

try
 

from
 the date
 of

 
suc

h 

am
en

dm
en

ts/
rev

isi
on

s. 

Any 

am
en

dm
en

ts/
rev

isi
on

s mad
e by

 
the 

Bo
ard

/C
PC

B/
M

OE
F 

in
 

the 
em

iss
ion

/st
ack

 

hei
ght

 

sta
nd

ard
s sha
ll be

 

res
po

ns
ibi

liti
es

, 
lia

bil
itie

s o
r 

pe
na

ltie
s to

 
wh

ich
 the 

ap
pli

can
t is

 
or

 
may 

be
 

su
bje

cte
d t

o 

No
thi

ng
 in

 
this

 

co
nse

nt sha
ll be

 
dee

me
d to

 
ne

ith
er 

pre
clu

de
 the 

ins
titu

tio
n of

 
any leg
al 

act
ion

 nor 
rel

iev
e the 

(P
rev

en
tio

n 
&

 

Co
ntr

ol o
f 

Po
llu

tio
n) Act,

 

1981
 as

 
am

end
ed from

 
time

 The 

Boa
rd 

res
erv

es the righ
t to

 
rev

oke
 the 

con
sen

t 

gra
nte

d to
 

the 
ind

ust
ry at

 
any tim
e, in

 
case

 the 
ind

ust
ry 

is
 

po
llu

tio
n 

con
tro

l 

dev
ice

 so
 

as
 

to
 

the 
sat

isf
y the 

Bo
ard

 

reg
ard

ing
 the The 

ind
ust

ry will 

ins
tall

 the 
sep

ara
te 

ene
rgy

 

met
er for 

run
nin

g 

po
llu

tio
n 

con
tro

l 

dev
ice

s and sha
ll 

ma
int

ain
 

con
du

cte
d b

y 
the 

ind
ust

ry for 
mo

nit
ori

ng
 of

 
stac

k 

mo
nit

ori
ng

 o
f 

stac
k 

em
iss

ion
s and sha
ll get its 

hec
tar

e all 
alo

ng the 
bo

un
da

ry 

of
 

the 
ind

us
tria

l 

pre
mi

ses
. The 

ind
ust

ry sha
ll 

pla
nt 

mi
nim

um
 of

 
thre

e 

sui
tab

le 

va
rie

tie
s of

 
tree

s at
 

the 
den

sity
 of

 
not less

 

than
 

100
0 

tree
s 

"Sh
all be

 
int

im
ate

d 

thr
ou

gh
 fax to

 
the 

con
cer

ned
 

Re
gio

nal
 

Of
fice

 as
 

well
 as

 
to

 
the 

Di
rec

tor
 of

 

Boa
rd 

oc
cu

rri
ng

 or
 

bein
g 

ap
pre

he
nd

ed
 to

 
occ

ur due to
 

acc
ide

nt or
 

oth
er 

un
for

ese
en act or

 
eve

nt. The 

em
iss

ion
s of

 
any air 

po
llu

tan
t into

 the 
atm

osp
her

e i
n 

exc
css

 of
 

the 
sta

nd
ard

s lay 
dow

n by
 

the 

113
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En
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(K
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eep
 

Sing
h )

 
21

 
05

 
202

1 

8.
 

The 

pr
om

ote
r 

co
mp

an
y 

sha
ll 

co
mp

ly wit
h 

pr
ov

isi
on

s of
 

So
lid 

Wa
ste 

M
an

ag
em

en
t 

Ru
les

, 

201
6. 

off
ice

, 

M
oh

ali
, wel
l 

be
for

e 

15
.06

.20
21

 and 

sub
mi

t 

ad
eq

ua
te land

 as
 

per 
Kar

ma
l 

tec
hn

olo
gy

, for 
sci

en
tif

ic 

dis
po

sal
 of

 
tre

ate
d 

wa
ste

wa
ter

. 

6.
 

If
 

GM
AD

A doe
s not lay 

dow
n 

sew
er in

 
the area

 in
 

the nea
r 

co
ns

tru
cti

on
 

ac
tiv

itie
s and sha
ll not 

dis
po

se the 
tre

ate
d 

do
me

sti
c 

eff
lue

nt by
 

any 

oth
er 

mod
e of

 
dis

po
sal

. 

5.
 

The 

pro
mo

ter
 

co
mp

an
y sha
ll use its 

tre
ate

d 

wa
ste

wa
ter

 for only
 

dual
 

plu
mb

ing
, 

ga
rde

nin
g and Cl
ea

ra
nc

e has not 

bee
n 

ob
ta

in
ed

. 

4.
 

1he 
pro

mo
ter

 

com
pan

y sha
ll not 

allo
w any 

oc
cu

pa
nc

y in
 

the part
 of

 
the 

pro
jec

t for 
wh

ich
 

En
vir

on
me

nta
l cle
ara

nc
e for the 

co
mp

let
e 

pro
jec

t. 

En
vi

ro
nm

en
tal

 

Cl
ea

ran
ce

 has not bee
n 

ob
tai

ne
d, till the 

pro
mo

ter
 

co
mp

an
y 

ob
tai

ns 

rev
ise

d 

en
vi

ro
nm

en
tal

 

3.
 

The 

pro
mo

ter
 

com
pan

y 

wi
thi

n 
6 

m
on

ths
. 

pro
jec

t 
pro

po
ne

nt.
 on

ly 

val
id for the part

 of
 

the 
pro

jec
t for 

wh
ich

 

En
vir

on
me

nta
l 

Cl
ea

ran
ce

 has 
alr

ead
y been

 

gra
nte

d to
 

the 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n)

 

Act
, 

198
1 for 598 fla

ts, 390 

dw
ell

ing
 

uni
ts, 60

 
SCO and 28

 
boo

th 

is
 1.

 
The 

Co
ns

en
t to

 
Op

era
te'

 

gra
nte

d 

und
er 

B
 

SP
EC

IA
L 

C
O

N
D

IT
IO

N
S 

42
 

and sha
ll not 

carr
y out any 

ex
pa

nsi
on

 

wi
tho

ut the 
prio

r 

pe
rm

iss
ion

/ NOC 

of
 

the 
Bo

ard
. The 

Ind
ust

ry sha
ll 

ens
ure

 that
 its 

pro
du

cti
on

 

cap
aci

ty does
 not 

exc
eed

 the 
cap

aci
ty 

me
nti

on
ed

 in
 

the 
con

sen
t 

41
 

ha
nd

lin
g, 

tra
ns

po
rta

tio
n and 

pro
ce

ssi
ng

 of
 

raw 

ma
ter

ial
 &

 
pro

du
ct of

 
the 

ind
ust

ry.
 The 

ind
ust

ry sha
ll 

pro
vid

e 

ade
qua

te and 
ap

pro
pri

ate
 air 

po
llu

tio
n 

con
tro

l 

dev
ice

s to
 

con
tain

 

em
iss

ion
s from

 

40
 

The 
ind

ust
ry sha

ll 

ens
ure

 that
 

the
re will not be

 
sig

nif
ica

nt 

vis
ible

 

dust
 

em
iss

ion
s 

bey
ond

 the 
pro

per
ty line 

39
 

pr
es

cri
be

d for 
D.G

. sets
 by

 
the 

M
ini

str
y of

 
En

vir
on

me
nt 

&
 

Fo
res

ts,
 

New 

De
lhi.

 The 

ind
us

try
 

sha
ll 

en
su

re tha
t the 

noi
se 

&
 

air 
em

iss
ion

 

from
 

D.G
. sets
 do

 
not 

ex
cee

d the 

sta
nd

ar
ds
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The 

ind
ust

ry sha
ll not 

cau
se any 

37. 

ind
us

tri
es

 

wh
ere

 the 
siti

ng
 

gu
ide

lin
es

 / 
Cod

e of
 

Pr
ac

tic
e hav
e 

bee
n 

no
tifi

ed
. The 

ind
ust

ry sha
ll 

com
ply

 

with
 the cod

e of
 

pra
cti

ce 

as
 

no
tifi

ed
 by

 
the 

Go
ve

rnm
en

t 

Bo
ard

 for the type
 of

 

Po
llu

tio
n 

Co
ntr

ol 
Bo

ard
) 

co
m

pli
an

ce
 of

 
the 

sam
e to

 
the 

Bo
ard

. 

7.
 

The 

pr
om

ote
r 

co
mp

an
y sha
ll 

co
m

ple
te all 

wo
rk as

 
per its 

let
ter

 

dat
ed 

22
.04

.20
2 

1l
 

su
bm

itt
ed

 to
 

Re
gio

na
l 

fut
ure

, the 
pro

mo
ter

 

co
mp

an
y sha
ll 

de
ve

lop
 

sha
ll not 

car
ry out any 

fur
the

r 
co

ns
tru

cti
on

 
ac

tiv
itie

s in
 

the area
 for 

wh
ich

 

Inc
rea

se 

in
 

the tota
l 

area
 of

 
the 

pro
jec

t 

from
 

230
.09

 

acr
es to

 
29

0.0
97

 

acr
es and 

sub
mi

t 

sam
e to

 
the 

Bo
ard

 

2.
 

The 

pro
mo

ter
 

com
pan

y sha
ll 

obt
ain

 

rev
ise

d 

En
vir

on
me

nta
l 

Cl
ea

ran
ce

 

from
 the 

co
mp

ete
nt 

au
tho

rity
 due to

 

W
ate

r(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n)

 

Act
, 

197
4 and Air 

nu
isa

nc
e/t

ra
ffi

c 

haz
ard

 in
 

vic
ini

ty 

of
 

the area
 

114



115



116



117



118



119



120



121



122



123



124



125



126



127



128



129



130



131


